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SHORT DURATION DISCUSSION
UNDER RULE 176 RE THE STRUGGLE
IN DIFFERENT PARTS OF THE
COUNTRY FOR LAND TO THE TIL-
LERS AND FOR RADICAL LAND
REFORMS

SHRI BHUPESH GUPTA (West Bengal)
: | am very glad that provision has been
made for the other subject being taken up on
the first day of the next session. In fact, |
would have liked it to be taken up during this
session. As far as | am concerned, | am
ready. You may discuss it tomorrow also. ..

SHRI LOKANATH MISRA (Orissa) :
Let us discuss it tomorrow.

SHRI BHUPESH GUPTA ; | have no
obje-tion, because that is a very important
matter and 1 share the sentiments of hon.
Members. Now, Sir, this discussion | wish lo
raise in order to bring to the attention of the
House a very vital national problem which
is agitating. . .

SHRI CHITTA BASU (West Bengal) :
How long shall we sit ?

SHRI BHUPESH GUPTA :  We shall
sit for 2'2 hours. . .

MR. DEPUTY CHAIRMAN: How long
does the House want to sit tonight?

SHRI LOKANATH MISRA: Till six
o'clock.

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI OM MEHTA): Till 7
o'clock

(Interruptions)

SHRI CHITTA BASU: In that way you
eannot shut out discussion.

SHRI BHUPESH GUPTA: Why are you
wasting time ?

SHRI OM MEHTA: Until the discussion
is over.

MR. DEPUTY CHAIRMAN : Th:re are
many hon. Members who wish to participate
in this debate.

SHRI BHUPESH GUPTA: | think that we
do not have much work to do at home at th«
fag-end of the day.
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MR. DEPUTY CHAIRMAN : There are 12
to 13 speakers and ten minutes each.

SHRI BHUPESH GUPTA: Why are you

taking time for interjecting all the time?

MR. DEPUTY CHAIRMAN : | want to
remind you that you should not take more
That is my difficulty.

SHRI BHUPESH GUPTA: | know my
rights. | know other Members' rights also.

SHRI CHITTA BASU: You forget other
Members.

SHRI BHUPESH GUPTA : It is not that at
all. The question is that here | have got a lull
half an hour's light to speak, ::nd 1 am joly
well going to speak | was a little surprised at
some hon. Members not taking interest in this.
Whereas the other subject is very important,
they should have agreed to give priority to it
during this Session. Anyhow, we will get more
time for the other important Report during the
next session. | approve of it. Sir, as far as this
motion is concerned, the purpose of it is to
highlight the importance of the land reforms in
the country. Now, Sir, this matter has been
engaging the attention of the whole nation ever
since we became free and particularly after the
planning started. If you go into the various
Plans, you will find always an emphasis laid on
carrying out radical agrarian reforms, ceiling
laws and other laws, and the slogan has been
"give land to the tiller of the soil". Today we
are nowhere near the realisation of the objec-
tive set forth before the nation through the
Parliament and through the declarations of the
Planning Commission. As a result of the four
Five Year Plans— the Fourth is working—
concentration of land ownership has not been
eliminated. In fact despite the ceiling laws the
concentration of ownership of land has con-
tinued in various parts of the country, in
various States, and this is certainly a very
serious matter.

Now, Sir, even now according to the latest
National Sample Survey 61.69 per cent of the
rural households owning below 5 acres each
own between them less than 20 per cent of the
total land under cultivation.  Therefore, you
can see the huce
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percentage of them own very little land;
whereas at tie top 3.21 per cent of the rural
households owning above 30 acres of land
between them hold 23.6 per cent of the total
priv; tely owned land, or in other words,
rough! ' about 8.38 crores acres of land in all. 1
lat only shows what a great concentration of
land still continues despite the ceilin : laws of
the country. It is quite dear th< t the ceiling
laws have been circumvented ind have been
ignored partly because thi ceiling laws contain
very many loophoh s in their provisions such as
resumption of cultivation and many other
things which are taken advantage of by the
land-owni ig class to corner land and grab
land. Tl at you must remember. Also the
ceiling ha> been fixed very high in certain
places. hirdly, even when the ceiling laws had
been implemented only for name's sake, t e
surplus land was not made available to the
tillers of the soil. In fact much surplus land
was not even secured by the Cover ment for
distribution among the peasantry. This is what
the Planning Commission itself said in the
final draft of the Fourth Five Year Plan :

"Lands w ich should have vested in the State
or se tied with tenants have been retained by
some intermediaries by evasion and
obstruction. Action should be taken b the
State mo niolu for scrutiny of such cases and
effective implementation i>f intermedfat*y
abolition laws."

"Even th legislation as it exists has not
been pursued and implemented
effectively. As a result only about 964.800 net
tares have so far been declared surpl s after
scrutiny of the ments subn itted by substantial
holders out of whi.h about 640.000 hectares
have been aken possession of by the State
Cover nnents."

Then the Planning Commission goes on to
say: "Evas in of ceiling on a considerable
scale" ba taken place. I am mentioning this
thing i nly to point out to the House that even
ace aling to the Planning Commission and he
Government report very few acres of land
taking the quantity of the country i S a whole
had been really brought und r Government
possession much less ha\ | been distributed
among the tillers of the soil.
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In this connection you will be surprised that
concentration is the highest in some of the
States, where actually there should have been
far better distribution, and in some of the
bigger States like Andhra Pradesh, Madhya
Pradesh, etc., you will find that the land
distribution is very very inadequate. Take the
case of Andhra Pradesh for example. The
surplus area that has been declared there so far
is 73,992 acres and distribution actually shown
is nil. Why this is so? That is the position in
many States. This is so because the ceiling
laws were defective and they were not
implemented. Now, Sir, what happened ? In
various ways, dubious ways, benami
transactions. exemptions and so on in the
name of orchards, fisheries and many other
things and also in the name of certain factories
and plants as has been done in the case of the
Birlas, lands were grabbed by the big
landlords and also bj the big capitalists at the
cost of the toiling people of the countryside.

No wonder, Sir, that after 23 years of
independence we find 22 percent of rural
household having no land at all. This is a very
serious situation. Taking the country as a
whole, you can take the families owning less
than five acres as poor peasants, then
agricultural workers, poor tenants and poor
peasants constitute abou: 80 per cent of the
rural household. Thi-is the position. These are
official figures, not my figures. And in this
connection. | may point out that calculation
has been made by the economists and others
which show that it is possible now to gel about
21 crores acres of land for distribution. How ?
If you, for example, lower the ceilings and
effectively enforce them and prevent
exemptions and circumventions oi certain laws
under one pretext or another, you will he in a
position to get for distribution among the poor
peasants and agricultural labourers about nine
crores acres of land. Then. Sir. it is also esti-
mated that we can get about another nine crore
acres of land from out of Government waste-
land and so on in order to bring it to 18 crores
of land. Then there are various areas where the
land is not used actually, for afforestation
purposes. These arc called name-sake forests.
And we can get another 21 crores of land. And
we get nearly 21 crores of acres of land



139 Short Duration

[Shri Bhupesh Gupta]

for distribution. Eighty percent of our rural
areas are backward and there is plenty of land
to go round among the poor peasants,
Harijans, Adivasis and agricultural labourers.
Therefore it is not at all true that there is not
enough land for distribution among them. It
has been revealed as to what kind of
concentration of land is there and how the
landlord classes, the big ones and the big
capitalists, have been allowed to grab the
lands. But the movement that is now going on,
as Mr. Dharia rightly puts it, is really a de-
grabbing movement. It is not a movement
which is to be viewed from a purely technical
and legal angle. First of all. in my submission,
the movement is absolutely constitutional and
legal.

[THE VICE-CHAIRMAN (SHRIRAM
SAHALI) in the chair]

It is constitutional because it is in accordance
with the spirit and letter of the Constitution
which in its Directive Principles speaks against
the concentration of the means of production
in the hands of a few, which, in fact, assures
land to the tillers of the soil. Nothing is against
the Constitution so far as the movement is
concerned. What about the legality of the
movement in the narrow sense of the term ?
The legality of the action cannot be separated
from the background in which the action is
taking place, when the action is of a social
nature. These ceiling laws have been
circumvented. The movement is mainly
directed against the land over and above the
ceiling, lands held illegally and unlawfully in
violation of the ceiling laws in the country.
Therefore, it is an illegal act which the land
occupation movement seeks to undo; it is a
legal movement which is to end an illegal act
on the part of the land-holding class.
Government should welcome this movement.
Instead the Prime Minister has called this
movement  unconstitutional* and  anti-
democratic. It is by no means unconstitutional
it violates no article of the Constitution. On the
contrary, the movement is permeated with the
spirit of the Constitution. This is certainly not
illegal because it is directed against those
people who have defied law, who have
violated law and who have, in violation
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of law, grabbed land all over the country to the
great ruination of the countryside, leading to
the suffering and misery of the tens and
millions of our poor peasant masses.
Therefore, it is absurd to take the kind of view
that the Central Government has taken in this
matter.

As far as the Stale Governments are
concerned, they are hostile to the entire
movement much more pronouncedly than the
Central Government because most of the State
Governments are seriously connected with
landholders and big landlords and rely on their
social, mental support for elections and other
things.

SHRI SUNDAR SINGH BHANDARIL :
They are friendly to you.

SHRI BHUPESH GUPTA : And these
people do see to it that ceiling laws are
violated by their patrons, namely the land-
lords.

Sir, it goes to the credit of our parties that in
this movement which has been going on for
several months now, more several hundred
thousand people belonging to our party alone
have taken part. Our party's quota of
imprisonment, that is, members and supporters
of our party, under the leadership of our party
who have gone to jail, comes to 60,000
persons all over the country. The P.S.P. and
the S.S.P. too have joined the moveraem; their
members and followers too have also gone to
jail, have courted imprisonment in various
parts of the country. The Government should
have welcomed the initiative from the
peasant masses.

Mr. Jagjivan Ram once made a statement
supporting the struggle, but then he suddenly
came out against it and raised the bogey of
constitutional violation and other legal
violations and so on. This was absolutely
unfair.

Now, Sir, what happened ? In Uttar Pradesh
the movement is being ruthlessly suppressed
by the Uttar Pradesh Government. | need not
go into the incidents in Maharashtra. It is the
same thing there as in Uttar Pradesh, a
neighbouring State very near us. There 5,000
people are in jail. None of them has been given
classification. They are treated as ordinary
prisoners. The State Government have
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passed orders Jo that they are ill-treated all the
time anil they are made to suffer humiliation
at t te hands of the jail authorities. 1 may
inform you, Sir, that one of the leading
women members of our party, who hap >ens
to be the Secretary of the National Fi deration
of Indian Won Shrimati Vimla Farooqi, and
Shrimati Saraswati Amm tl, a leading social
worker. Shrimati Kama ieet Kaul, a young
school teacher and miny others are in jail in
U.P. Shrimati Vimla Faroogi has been charged
with a tempt to murder, under section 307 altl
ough she was arrested two or three days wfore
the movement from the party office How can
she be guilty of attempt to mi "der ? She was
picked up from the party office.

In many pla es such things are happening.
You will »e surprised, Sir, that in the Uttar
Pradesh jails they are making it a special point
11 harass these people. Our friend Mr. R;
inarain is arrested on this charge. He w is
taken away while he landed at the station. Mr.
Dange, when he went to 11 eknow. was taken
in preventive custody. The same thing has
happened to man; others.

Sir, in this novement 26 members and
supporters of . Ur party all over the country
have been killed already. It has been noticed
thai | arijans are the particular targets of thi
landlords. It seems the landlords are pouring
their additional anger against the H arijans,
and whenever they get a chance hey make it a
point to kill the Harijans .nd do away with
them.

SHRI SHYi.M LAL YADAV (Uttar
Pradesh) : Wi 1 you give the statewise break-
up of tl e sixteen persons that have been killed
aclording to you?

SHRI BHU.ESH GUPTA: | am talk
ing about Uttar Pradesh now. In Uttar
Pradesh four Were Kkilled. I will give you
the names if ou like. Sixteen persons in
all have been kilted. Since you are from
Uttar Pradesh and belong to the ruling
party of Utta  Pradesh, | think you are
entitled to ha> ; these names. Mr. Charan
Singh is fascist. He has got
all the make- ip of a fascist | have got a note
here: I knew you will be asking this question.
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Sir, a toll of four precious lives was taken in
Uttar Pradesh. Comrade Kabir Das was killed
by the intolerable conditions in Shri Charan
Singh's New Jail of lakhimpur. Comrade
Shamboo, a young Harjjan hero of the
movement, was Killed by the men of the vested
interests in action while defending the Red
Flag in Banda. in the course of the land
struggle. Comrade Harbans Singh and
Comrade Hiralal were done to death by the
enemies of the land movement in Naim'ral and
Fatehpur districts respectively. And what
action have you taken against the murderers ?
You have taken action onlyj against those
people who went on a peaceful movement. |
can give some more examples of this kind.

Now, in Maharashtra 5,000 people have been
arrested, in Satara and other districts, and

some of them have been given im-
prisonraent for 41 months. This is
vindictive.

SHRI SUNDAR SINGH BHANDARI :
Were they not released because of the
Constitution Amendment Bill ?

SHRI BHUPESH GUPTA : No. they were
not released. Therefore, even Maharashtra,
which claims to be progressive in such
matters, seems to have been leading many
others in arresting people and putting them in
prison and giving them harsh sentences. As
you know, one Minister, the Co-operation
Minister, Mr. Y. J. Mohite, who owns secret
land—it has been located and found out—is
the man. Sir. who is really heading.

SHRI SUNDAR SINGH BHANDARI :
Your Prime Minister also owns land,

SHRI BHUPESH GUPTA : Is it above the
ceiling? 1 think you also hold land. Yon
always support the landlords at every stage.
Let us not talk about it. You have got the
Prime Minister as your target. But bring that
subject in some other connection.

Therefore, this is what is happening. So
many people have been put in jail in
Maharashtra. Now, although the Maha-
Jrashtra/  Government is a Congress Go-
vernment, the Maharashtra Government is not
criticised, but the Prime Minister is criticised
by my friend.
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SHRI SUNDAR SINGH BHANDARI :
Why do you differentiate.

SHRI BHUPESH GUPTA : That is all
right. I am criticising the Prime Minister. |
shall do it better. | started with criti

m of the Prime Minister if you think that
she has surplus land, conic- and join us; we
shall capture that surplus land.

SHRI SUNDAR SINGH BHANDARL:

SHRI BHUPESH GUP I A Let us not make
politics out of it. In Punjab, you .ywill be
surprised to know that in Feroz-pore women are
being beaten in jail. The Akali-Congress
Ministry, or the Akali Ministry supported by this
Congress, is beating up peasants in different
parts of Punjab in connection with the land
movement, especially in Ferozpore district. Sir, |
am told that in Punjab thej are distributed and
detained in 17 jails in awful and frightening
conditions, in Maharashtra, 500 women are in
jail, including Sarojini Desai. wife of Krishna
Dcsai, M.L.A., who was killed by the Shiv Sena.
In Punjab 139 women, including Vimla Dang,
wife of Satyapal Dang, a leading member of our
party and herself a member of the Executive
Committee of the National Federation of Indian
Women, are in jail. In Gujarat and U.P. many
leading women are in jail along with various
classes of people, peasants, teachers, students
and so on. This is the tale of suppression: the tale
of attack. Therefore, | say that you cannot just
suppress them. Today the time has come for land
reform.

Last November a meeting of the I htef

Ministers was held here in Delhi where
they said that immediate steps should be
taken  for the  implementation of ra
land rel'orms and expressed action the manner
in which the land reform taw had been
administered in the country, Nothing has been
done since then except that Governments like the
BKD and the National Congress have indulged in
police persecution in all pa«s of the country, v
herever they were in power. The record of the
Swatantra Party also is very dismal. .It is
understandable because the Swantantra Party is a
reactionary party; a party which is run by the
Princes, maintained by the Princes. A party
which is politically prostituted at the door of the

Princes is not expected to behave better.
But certainly a party which that it is for land
reform should not behave in |he manner in
which it is behaving. Therefore, |
invite its alter.; to this aspect of the matter
and say tha it is doing something wrong.

Today the land movement cannot be
stopped. It is not an artificial movent Last
year the land occupation was goon. The
struggle was going on in Andhra, Bihar,
Assam and in many other  places, and the
peasants had already occupied thousands
of acres of land. In West Ben 7 lakh acres
of land had come into possession of the
peasants, helped by the United Front
Government. In Kerala recently, under
our Government we have given pattas to
more than one lakh pec and landlordism in
the zarninda has been completely
abolished in K.under the 1and Reform
Act which come into force from the 1st of
January this  year. | herefore, what is
happening is nothing artificial, nothing new.
It. process which has been goingon.  Now
itha. assumed a national dimension.[l has
assumed national  importance.lt  has
assumed great national support. It ha
drawn into its fold millions of peasantin
one form or another, and those  who are
advanced amongst them are even going to
court arrest in order to highlight the
problem and get more land occupiei
wherever possible.

Actually, one of the greatest misch that
has been done over the pastis that the
Birlas and some other big capitalists had
been allowed to pene into our agriculture,
into our areas, under one pretext or another.
tilt,n Pradesh, the Birla farms are birun
as zamindari farms. Fc example, in Amlai
in Madhya Pradesh—I went t1in the
course of the land struggle—m than 2,500
acres of land is held extensivel | The Orient
Paper Mill No. 2. Hah that land is utilised
for the purposes Oi Paper Mill and the
rest is used pure agriculture, the Birlas
behaving | like zamindars and the
peasants K evicted; the peasantsare being
denied the land there. The power of
Birlas is such that they are acquiring mote
and mote land and building a vast
empire of the
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big Landlord i t the area. The result is that
people ar becoming absolutely destitute and
are victed from whatever land they have got in
their possession. This is so in other parts of
the country also. .It has been r vealed that
even in Tamil Nadu and oil -T States also the
Birlas have land, whtre they have no business
to hold any land It has been admitted by many
people t lat such land is being held in this
manne .

I do notwa itto dilate, in this connection |
roust in fte attention to the members of the
Scindia family, the family of what is now
the thl iwn Maharaja or the ex-Maharaja (i
Gwalior who from today is i ii longer a
Maharaja. The family h td occupied lands in
main places . nd these land are held absolutely
ille| tlly. and when the Raj mats was in a pos
tion to command the SVD she saw to i that her
illegal acts were legalised. | emand an inquiry
into all the land field fy the Maharaja of
Gwalior. the Raimata (f Gwalior or the
Gwalior family. | can say that | have got a
number of in-lances with me. | do not wish to
take our time. | can pass them on to the G nci
nment. for the Government to eons lei. This is
what is happening. 'l hese former Princes are
holding land under one pretext or another
through bribery, through corruption, with the
help of their men in legislatures and other pla
es. This is the state. Now you should si Ip it.

6 P.M.

All thai | Aant to say finally before | sit down
is i tat this movement has been a great mov<
nent, certainly the greatest since .Indepei
lence. in the countryside. Our countrsid | has
not seen such a movement alter , ndependenee.
involving so many peasant on a national scale.
It was almost a national upsurge of the
downtrodden massi s seeking land, seeking to
do evith « icial injustices, seeking to ttration of
land ownership b) a handful at the top, seeking
to uplift the eeononi), the rural economy, as a
whole. Therefore, this movement should be
taken vej ' seriously by the Government and
sli >uld not be sought to be treated as il it is a
sort of agitational affair of thi or that party
for gaining
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party advantages. Millions of peasants cannot
be moved into such a massive action all over
the country unless their demand is just, unless
there is something which goes to the root of
the matter and mobilises millions of
peasants. The Government should expedite the
land reform*. What | can ask the Government
to do is in the first instance—I suggested to
the Prime Minister personally also—the Prime
Minister should immediately call a conference
of the Chief Ministers to discuss the question
of changing the land laws. amending the land
legislation, with a view to lowering the ceiling
and also with a view to eliminating the many
exemptions and other things that enable the
concentration of land in the hands of a few.
In fact, | was demanding nothing but imple-
mentation of their own declared objective
their own declaration, by taking concrete
action which is very much needed today. |
should also like to point in this connection that
the individual ceiling is no good. The ceiling
should be on a family basis; otherwise, what is
happening is that too much of land is held by
one family thougb separately under different
names of persons; it is even held benami. You
will be surprised to know that land is held in
the name of the son, son's son. son's daughter,
daughter's son, daughter's son's daughter, and
son's daughter's son, son's daughter's son's
unborn child and so on and so forth. Not only
that; land is also held in the names of cows
and other things. | can understand the Jan
Sangh holding land in the names of cows.. .

SHRI SUNDAR SINGH BHANDAR1
li isAsilly argument

SHRI BHUPESH GUPTA:  For you
every argument is a silly argument . . . i time-
bell nuns) I am just finishing. To the Jan
Sangh | am always silly. The Jan Sangh
friends are the only intelligent people in any
part of the world. It is not a silly argument, it
has been found, to be true by those who have
gone to those places. After all, you have given
the same of Yashoda. And when the villagers
were asked who Yashoda was, the villagers
pointed out that it is the name of a cow. It is
no family, no daughter, no family member
existing, by that name .
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SHRI SUNDAR SINGH BHANDARI :
Was it suggested by the Jan Sangh or arc you
attributing it ?

SHRI BHUPESH GUPTA: No, 1 do not
attribute anything. It is not my fault if that
name is found there. Everybody knows that
the Jan Sangh is very much in favour of land
concentration. Jn fact. you are now attacking
the land movement wherever you can. Jn
Bihar you tried, and in other places also you
tried. | do not anyway go into those things
now.

A conference of the Chief Ministers should
be held where a practical step should be taken.
Now. it cannot | that since agriculture is a
State subject, the Central Government has no
locus standi. The Central Government is
responsible for planning jn the country. Five
Year Plans are done under the aegis of the
Central Government. Agriculture produces
nearly one-half of our national income. It
provides employment for nearly 70 per cent of
India's total population. Surely the Central
Government cannot say that it is not
responsible for agriculture because it is a State
subject. Certainly when you invest money and
you are spending Rs. 3,000 crores on
irrigation, major and minor, and you are
spending money otherwise, you" have not only
the duty, but you have a great moral
responsibility, a responsibility which you must
discharge in the national and economic
interests of the country. You must see that the
ceilings are brought down and family basis
ceiling is enforced and also the exemptions
<tre done away with.

My second suggestion is that land—sur
plus land, waste and fallow land of the
Government and the forest land—should
be speedily distributed among the Haitians,
agricultural labourers and the poor peas
ants. This distribution should be effected
through a proper and popular machinery
which will enlist the cooperation of the
toiling r ratry in the countryside. You
cannot i it to the bureaucracy be-
cause then there will be corruption and
evasions. | should like to suggest more things,
but this is the crux of the matter. The
concentration of the land ownership must be
broken. The ceiling should be on a family
basis. What should be the exact ceiling in
different places is not for me to suggest. Itis
for you to work out
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on the basis of the local conditio] .. the areas,
fertility of the land, etc. You actuld also see
to it that it does not lead to evasions. If the
family is bigger, they get a little more, but
within the overall ceiling fixed

Simultaneously, the Prime Minister and the
Government should hold consultal with all
those who stand for redical agrarian land
reforms. | should suggest the convening of a
meeting or a conference of all the various
political parties fighting for radical agrarian
land reforms and consultations should be held
with them. It is very important that the

peasants' and agricultural workers'
organisations  should be invited for
consultations. Along with that, certain

practical lines should be worked out. I his is
the step which the Government should take.
The Birlas lands and other lands of the big
capitalists should be taken over immediately
and these lands should be distributed among
the poo” peasants and agricultural workers. ,Ct
is a good thing that under the impact r the land
movement, the Punjab Government has
decided to cancel the Birln farm agreement. It
is a good step taken by the Punjab
Government though that Government has
behaved in a rowdy and ruthless manner. |
understand that the U.P. Government is also
considering the same thing with regard to the
Birla farm. | will welcome such things. The
Birlas and others should not be allowed to
enter into agriculture in this manner and
become big 1 super land-lords with a view to
oppress the peasantry under them. My third
suggestion is that all those arrested

IqEATAR (+f TR /@A) GG
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SHRI BHUPESH GUPTA: . . . for
launching the land movement should be le-
leased all over the country. Many people
including women have been arrested. The
Tamil Nadu Government. T am told has
released most of the persons. It is a welcome
step, although they had no business to arrest
so many people. Similarly, people arrested in
Madhya Pradesh, Rajas-than, Maharashtra
and other places including Gujarat and
U.P.—I need not name them—should be
immediately released and
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the Central Government should put sufficient
pressure >n the State Governments for their
re lea e. All the cases against them should al
0 be withdrawn. J would demand the rel ase
and the withdrawal oJ case in respect >f
Shrimati Bimla Farooqui in the Punjab and to
hold an inquiry \ through its ov i agency or
through the Central Intelligence Bureau or the
Central Investigation D partment.

Shrimati Virata Farooqui was arrested in
our party office. Yet the charge against her is
that sh | was arrested for attempt to murder.
Murder whom? Murder the Secretary of the
Communist Party? This is a fantastic charge
levelled against her by the Punjab
Government. Women have been molested. , T
am sorry to say. | am shocked to say that. The
Punjab Government should release them. In
this civilisation, whatever else may happen,
they should not ju-1 allow this kind of moles-
tation of the vomen which took place in a
place near 1 erozpur. From Fazilka, the
Secretary of <<ur party, Shri Malholra. issued
a statement. | would invite the Government's
attention to that statement. Therefore, |
demand unconditional dropping of all tl sse
cases against those who have been an jsted in
the country in connection with tile land
movement. | should also like to d band that
lands which have been occupied by the
peasants in various parts of the country
should be legalised immediately | id the
occupation should be held valid in tead of the
peasants being vacated. Sir wherever surplus
land has been located

IraAnR (N TR qg@) : F A
AF FAT #1241 g ff s 45 faez
A E N AT ZAI F Ar AT H T
=0 T |

SHRI BHI PESH GUPTA : Wherever surplus
lands have been located and they ed, they
should also be taken over, distril tied among
the peasants masses. All T say is that the
great land movement hus done a great
yeoman's service to the nation. In the first
instance, it has led to Ae occupation of
hundreds of thousands of acres of land in
different parts of the cour ry and. more than
that, it has highlight d the big national issue
which
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is being supported by all right-minded
people, emphasising the urgency of
Government action, and it has put the peasant
masses, the toiling peasantry, in motion. The
Princes and the privy purses have gone: their
privileges have gone; the landlords' power
has bean broken.

Before | sit down, | say, those who talk
about the right reaction, they must re-realise
that the landlords' power is the pillar of
support to the right reaction in the country
and the landlords' support is the biggest
support to the Jan Sangrt-Swatantra-
Syndicate triple alliance and those who want
to fight this triple alliance, they must try to
work against the right reaction in the
economic sphere and in the countryside by
striking against the landlords, and, | demand
the dismissal, if possible, or removal of Mr.
Charan Singh. I urge upon the Congress Party
to withdraw their support from Mr. Charan
Singh. Mr Charan Singh does not hesitate to
withdraw his support from the Congress
Party .

(Interruptions)

AN HON. MEMBER : You are helpless in
this, Mr. Gupta.

SHRI BHUPESH GUPTA : But, still the
Congress Party is supporting Mr .Charan
Singh despite his treachery, despite his ...
(Interruptions). If the Congress benches have
any sense of shame, they should declare that
Mr. Charan Singh is no longer supported by
the Congress Party. Mr. Charan Singh is
completely unfit to rule any State or his
State, U.P.. which is one of | he biggest
States. . .

With these words, Sir, | ask the Members
to support the cause of the land struggle
which is indeed a struggle for remaking of
the nation.

THE VICE-CHAIRMAN (SHRI RAM
SAHAI): Then, Mr. Kulkarni*Sfclot here.
Then, Mrs. Purabi. Mukhopafc'Ry. Not here.
Then, Mrs. Talwar.

DR. (MRS.) MANGLADEV.T TALWAR
(Rajasthan) : | do not want to speak.

SHRI A. P. CHATTERJEE: The Congress
does not want to displease the landlords'
lobby.
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W dto gro wWew (fagre)’: 3w
aamfa s, 9w F d99 T o1 siErEa
IATE. .

IuANTERR (A TEgTE ) c i
WIAATE #EET F a5 7 7 fF aww ww
2, zafea 10 favz & sy w18 ofvw
T 2T =fed |

st gy fag wWedt o 40 fawe
A ¥ arz @rq g forw w7z

ot @t OFo WEW : Wl AT A9
7 ST Azare ¥ fAT aEea wm vz
& | S AE FZATT T oAATA 2, T
AT F1 ATH ATH, ATER AT AT FOAA
TaAE A ®red A fEar 20 T
AT g gAv & o1 fgegera ® v
#0T &, AT |AT F1 FH w9q 2, FaaEr
|AT T AHIA AE AT AZT FAE, I
AW T FHA F1 AT 219 F FHT Tt
¥1 z@A A1 0% f3ar | ag feafa
TR ALEE A GG T2, 5T TAAT oA
AT @IS, AW AR ATZ AAZER |

i wEe & faafas F adt qiqe
T F qGA X AT AeA F FqgIW A
frar 2 1 @ 9% 0% 19 7 1% frATAT
grgar g & 1 % war o3 & qarar %
UHFET TF ATE § ga7 2 8 owo
UHo To FHH F1 T2T TL WIL AT 747
1T I 15 AT F1 14T 7 f2a7 147 |
W oW AT WIETT AT qTA AT
AETTE | ATH AW F AT AAAT 2 AT A
AU § 42 T 2 | 0F A9 A a8 4w
2 faw qrg 1T 2, 99 2 97 g
T 97 AAA1 ¢ A1 7 2, fomw wy
a9 qgr g, foas me e g 2
T A7F 8 TW BT AAAT ATH &1 GOO |
& gt g uw Apr 4 3 aFdrfas
gifeai g s wer w7 § 99 a0
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o ara a7 a8t &, Faad arer s
TEN 2, 91 9 FA & AT AFTA T AT
T W F ) IA AW W T A ATAT
1 fgegeam & arét 2, 2z gmrir At 2

FA ATE T GTEAT Z, AT I AT w0
T FAT E fHTE O g4 F, AT 2
ave e e & oA arad 7 arw
AW & AET qUET-ATA AT AAAT-HAAT
FRATHAIT 2 | T A7E %1 feafy zafam
ars, FifE s A% form ardl ¥ Zrai @
fawgmama 1 s w7y, I whT A
T A7F =T A4 frar | zw frafa an
HEAA F74 F 40 A1 F70 F q977 797
Z, foaay sita & & AT 2, 3A
agfama faedy arfem | s = A
# tam wm ¥ wfva, Fv¢ wgfarr %
daq 7 fgn 7 ¥4 & 41 7 IAT 704
arfed | afFa 7@ 7% 57 a7 & FT
AT AT WA &, 7T A% 54 TG AT
AT 7 TG FA KT FTIATE Z1 AT
it |zl F argen 7 v o @
AT AT 7 | AT [T 000 F Trey THie
2, 04 8, 39 & o faer # o w3
T AqrEHT AT At F 2w
AW F T AGAT THA T 27 T F
form; avg® & 1wy Mwdd F s
Zo 7T AT e g AT 2 1 sAtan
et fadaer az 2 (5 =n & ma ga
771 2, st Ag 2, (e A8 2, oa A
FY (ZFraT & ZET AT ITHT ATZAT
9 qABA ZONT TH ATT KT AT ALHT
F1 AT s wvfgd o st sy &1
AT FEAT & % 2w qw w Awraaa
F[ AT FLAT AEA & | AT 7 A%
FEAT A1EAT g % arar Foar v & qra
FHIA 7, ITE T FgE A1 2, ZAfAn
FART AZH T AT AriEA | A qE-
faart & 3ra AW & A4 AT e
FAT F, TARI ATHIT Rl AT FHAT
afad
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HTS W AT AT FAT 2, THAT AL
% feegeama @1 sfrem &1 aga o
FHIA T Fr W ar oy 5 g a7 wrd
AT AT 7 i | feegea 7 F A0r
AN AATT FFATT AT 4, IAF FIL 3
AT AW A g fE o7zt 9T W
TAH IAT AT AR A serer fwar
A AT & 91 A1 T, 99 #17 A1 5
drar Az 74 G A mar | s A A
ST 31 ZA17 A7 g fgegeam & ana
AR 4T3, I |7 HET T7 AT H AT ZRE
o a7z @ | o wan |Jnr 9 97 39w
FE AT 7 FeAr far A1 & @ S
T ATE AR 07 417 Zfer 1 A
WO A | g AR AT AN A AT
afeat g, v fr o gt saw
I G, T 7T AT T § H7 a7 | T4
A AT AW 42 79 | 4g TAAT HAA
T AT AT T AT FHT A TR F
ST W A7 Az gAfa amar AT I 30
afe faegea s 1 aowT A fgegema
% a4 g F 17 9v, 3Ea 5w oan
q Ty AT MfEg o, oA A
Mt A | w F g dr A w1
¥ fom, Zor o THE 77T w@ F A
HEHETT 1 A1 FH FIAT AT 47 98
IG AET (A AT TAFT AATAT 4E AT
faF @rsr For ¥ ATEET AT W A FE O
F o7 av-ana el ¥ fa @7 @
g1 afwa of 97 FMaea FA1 TEa
7 fr s ora agw & anag & 3aH
Tei § w3 v fw o
argA TE 7, IARN AFA A AgiAAT
@ & 1 zatan & s ag A g
3w ¥ qwAw gl A g, A1
qrer At F fau ag s g fwaw
H1 §THIE 2 97 ENTAETd & Wid T AT
1 arfaw #ifF a1F, T TG ¥ T9C
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FAT AT T A9 7 AT w5 fAaa
AT FAATT AN & IATT A561 78 7 757
20 A% | afmT @i 97 Tar T A
FT AN R A wEAT qE 2 Wy
AW FAAT & FARC TAT TE F
TE 2| AW AT FIAT AT F
afrm g A AT, AT T F
TE AT A Z | NI AT AT TEAT 2,
FZ1 IH FIAA WOGAT AE AT 2y
I FI A ATHIT F, IT ATHIT W
9 A AT A Fi AR E, AT AT
T F &A7T 7 F0 F, zafao 7
FHOILE AT &0 & Foar T[Eh
A § AEar E 5 a9 faegery
#1 w1 fafa® wfs g, fageam %
qATHTE AHT §, IAF AT g ¥
asEr i Jifgn 0 w7 aw a3
G T A AT A S T 1
A5 A ASF  FA 49050,
FART TOATAZOT 31 T 787 F1AF |
At AT IW AT F ART TA AT FT
e & F o usfafassaq 1 wat3a
2, JHFT ATAT AT |

AT OF AT L0 | HA1T F 72977
FT a1 14T 3, AFFT WET T 99 w1 F2-
araT AT 20 | TAfET 7z & a7 w7
azarer o 21, fad T3a AT wze wr
FEH1 72 | =7 37 F1 F1E 1T qTHRIT
F A T T8 2T § | TAfaT F Tz
Z fr oF aTh ST B F2A0 & AT
Zad ATF NETF g9 F AZATT A AT
AT 1 AT MFT JNATC AR OF #TH 41
ard, Gt sraeay fAr wifgn; Faite
Sda # A1z g FAafaas waT 2, Aty
faa® v a9 TFW, T AT T AT
ga & wfen aga agfana ¥ sfta 794,
forra Ty a1 AEY TEAT, T ATT TG AHT
zafaa s fgegearT & @a47 51 w049
v@ar &, IO FZT FEAT Al &
I @t I 2GAT T2A7 | AT F q0q-
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AT SEA-UE T AT A AT F FF FEAT
A1 57 AFF] F 2T H qTEwy 399 4% faz
TP AT 2 |

st ge37 fag wwre (e
ITEUTETS WEET, W I HeETET
frmfear & s == 21 927 2 97 s=wr
JqA€ F T AvET T (9977 ¥4 ®
iy ) faeT & awmar 2 o o faamz @
I HW 9T AT FT AA AR
e 2RfT, 33 3991 48 T A, 7
w WPy B ST § A e
oo &TIT A Az 0 4 fE e A
7w ghear J% A7 6T 9T TE AT |
I G{R-B1A 1 AR AT § TATF 48 T30
i v w@m |y =T dAd
gfe s @ fawraren €7 §9% savy
fesma & fav faar 1 & #wwan g fw
3 e =iteal 51 e o A
A wm gfad A ¥ e faar
fir oy st @7 g% Fa s f o
T AT A7 FRT A, FE 0
T ST T R AT
T A HEAFA A AT 7T W gE,
Al w1 AT o T adr, afEr Ay
e, W &1 v afaur smaa faaay
w1 Fo 30 T AR TH & A AE 97 97
FT AT A0, ATFA FACL 1T 57 |1 FA
AME Az v d | FITMIHIE A MY
fE Jar STEE qF FETT WG AT
vy Ayl WD E A1 F gl ATIHT AT
Hoge T A\ WY T W OTAE ATE
% farwr FT SnaTfaw )

W FAA IT AT T AT AT AAT
2. Fass w1 & ey favar Gar 2
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T et famr Ay AT ) T AE
AT X9 7 § | A A w3
fareErdy § A A fem am @
faig 77 ot gwefaw wafas 9w F
ST FATHY ZTFHFAT 200, 0T W VWY
At g 2 g o T %) ag
4 faaws aifws 2 & 90 omaes
feit &, w1 oz At 2 i
YimTes WU F oAty 97, e
THH F AW 9T AT FHL HlATOA
¥ ATETT 7T, ST HOAT FAA] T ZA
AR AL fFar S 57 aE ¥ ¥ w7
AT FATA BT wAl, HOH AT AW X
& 25 et 67 57 5% 17 77 faare
1)

afwr e & e femr st

| vEAY =i, g W AR A7 E fx frere

1 frgta =rere 7 fomar, 41 Traeer-
an AT AT AT A OTE "A A0
AT v B wre  osiE ST e
AT AT A TR # ATE ST AT WA T
& AT AT a1 AT A T AT
g & wr Az feee w0 afrwmar &
AT & T FE FT AT TA G
arieariz #1 v 3w, fogerm
THTA "t @ w7 fedt awier 6 wmisw
21 wFAT 2, A1 @ ufeamr w7 e
ZarT 5T & Ay e & awe o=
Ae % fz feme 7y qfvam & 57 |7 a6
ardt wiz 4 f& faaa aww & gur
AT FAT AT AHT T FIIART A
Z1 Z o wrfEE 39 7 AT T AHAT
£ 7 TH WA 97 FEL A7 Fifgn
ZH I A 1 97 fawre wwy A fa
AT HHH JATHT a7 97 g W4, Ty
i 7z 21 W A faimEr ==
qat § foami gwe gz a7 ey ar fa

o @ 2ra ® awr gare fear w ( aa afa & sfafom 18 o =fte

AT AT A Z04 H Aw Ay T

| 3W G0 WUt AR mdE AT |
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A ST T AT A S 36T A
W2 a7 g T E, A7 a9 aE
7 2 A1 197 IH g3 W A IHE
aifgd 97 draw afadt & anr &9
TS AT | 28 AT FT AT FA FT A=A
&1 & wEw 5 3 wwAl g
FETA EF g1 A FOTH A FT A
T =T 2

az am @9 g & s o @ga
ST & A1 Y g T F T g
fod wroz ofoqn & aga A6 e
7 St wrfae F799 2 A1 o a7 e 4@
30 7@ 1 SEt # foad e
viom & & o s wnfge | @ A
Tedt F fF 7 oY agy o i 2 o
FIFFATIL 1 4T AT ATE0 HT FF
T JTETT S # AT AT A1 97
framET &1 21 T & #T ZT A I
v g an a7 & fau o &4 ¥
fruz 41 ) agamaaEfE on
FIEET? AATT ZHAH A TqA
At 97 71 Wi A w9 F7 @ E,
sifam w72 fofoamar adt 2 1 372 favam
W2 AT F Ay | fawfEr
IR o AT A § fF o9 aga
qEmE 2| 97 W 97 #1 gw
fewr %1 %2 75 fF g oofiT 97 379
T v e iy s e oA
g a1t W faam $feew e
F o Amve w0 EE AT qd AT @
fr 3w 7= =Wl #1 91 T aF "=
Aaew dreiefad are fr e gEAT o
WE

THTL 47T ' 97 GUT FTEATE | AT
AT AT § A7 AT FW A AT
TE Ay R | 4 A a9 2 fE e
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45 TeHz A1 T AT de miEea d )
THE g ATET AT qGT AFA, AFA 70
qe#Hz 1% f7 qrgEwa a1 #f a7 fni
FET §, THAT gH BA FIAT ATMET
70 T AT 6fW wwen 1 a9 8
T § A9 AT GUHIOT T F AR
& A9 ATSAT T | WET UF ALEH 9L

| EED wTAET g A1 o framfE

AT I UF agd 4F1 9 2, 4@l
IHF WY 5 (FEWT AT Ay g
F1 guTE & fad gw uarEEE-TTEw
a7 WE ® F=T Ao a1
AFGT FT AP 7, INF[ ALG TH A
AT GET | FA A FH OF G F A §
T | 3 "ave 9 fa=re ad w97, a9
a% % wawar § & az qfw a7y wm s
AT qErE AT Gy B, warE Ar Y 3,
FAR G F AAA T A FT & A0 &
faanit & oF Famew w1 fawio w7 qwa

&, 3 A arga ¥y e 2 w7 ogw

I F quAFAT G2 FT wwq F, qW
AAEqT HIL AT AFT F FAAT H
qATT-ATE TER #v foar T oawa 7
at fedfa Y am & v oA g
aer St qow g ST 9 Aro 7, afe
a7 FATT wAT F1 f2AA A #7 7w,
fefeamrares 78 7 a3 1 fw anfaz-
fedr o v 3= AT g & fem
ary &7 fear & 1 waafoi 2 91 fe 3=
arEr a3t | feafar @ fefesrre-
forr & ar fesft A7 <rw 1 8 %59,
FEA T AT F A FLF, AT AE
FAAT | AT W IET ArEa & A
AT ZH AW FT FHEA 39 2, a1 Tq%
1% gardy war I feamr @ o
FIAT AN 2, FWTIT WAL W F A7(ATAT

| w2

e, # Feafaez T F g 9an
AT T AR F G T STEAT A AN
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[ 9727 faz werdr]

aFar g | W Az wrga a7 oy A A
77 %7 fr 2z 1 afa 7 snedea 59
@ ar, e arw fEee gen ) 8%
Al 47 FEFTE F qH WA @S K
it adf, a7 A1 avfew &A@ §
Neewam F ol 2 & fsaewre &
I AT FHE AT | ST A% TR 2
f& ox oF feam a1 T fad A
T IAT fogia §9 a3 271 & 1 A9
fagim w1 ag a1 AT @ &1 W
ama # ¢ v 99 feee @ s
TAMT A, I T 9T Fooll T &
fol |\ 3% 97 aga faAl aw e
W T iy g7 Frferer 78 F7AT Wl |

# wmaan g e qfw & g9 41 G
qrama & ga ag oSy awar
ST a3 & faeelt § wew gwen
2, W1 ZHAT AR FAW IIH FT A
e g7 sfasre @1, g99 4z IeET )
W UF adr 97 A {5 7w 9w 19
ZaTT wFE e ¢ ot fr femmen &
AT ST AT &, WA H AT v Awr
2, gfToaT &/ A1) 9 |4 & #T TA
wgn 9w agi 9¥ 327 famy wava
AravaEaT 5 A A ¢ 6 gw dunfaw
w & qfn & faaor & fod ey
1 5 9t sevEwe &, o araT |
wiFeaTd 997 §, 9991 grafawar g,
gl areat #1 wrafoar 7, avarfaat
1 qrafasar Z, @fe faedt ff amraz
T At 7 g w1 | o fE s
9§ HGE 2E ) KA & AT 9%
TEATAT FAW FIA T IEN GE T
TA IR FAAATAT F AT GL A A7 &7
Fifwer w7, 41 ag 37 qiagmT w1 Gifafz-
T UFGCATGENA 2, IAN IADT AT
ARG ALY AT, IHA AW H {LA-
Far &1 Frafe glar 21

(Time bell rings)

W, & awear g fF wmE 9w 10
fre &1 qraedy w1 AT FT @ AT
qTeeq # # w71 91 ¥ s ay feae
¥ 29 F1 10 faaz 7 Aifaa waar w7
#, At ag zrew-afaw vz F7 @fawre
AW AT S KT AT A ZA | AT
fedz &1 21 92 & foa #ifoa w77 F a7
AT gy T FT TG AT T WA
AT F W ATY ZHL T W4T 1 G4
FTAT ATE, A1 a7 I AFEw &
ag fadma &0 | § A FTETE

SHRI BHUPESH GUPTA : My friend is
landless, absolutely landless.

SHRil SUNDAR SINGH BHANDARI : 1
,im landless, end that is why | can do justice to
the problem, because either you are one of
those who want to propagate or instigate
people keeping yourself in the background
where neither the police can reach you nor can
law be enforced on you; but you ask the poor
follows to go and clutch the land merely on
the false promise that the land they are able to
grab will belong to them.

fvee, wfad & wiEar 5 %=
qvATT o A & @i s gqEar 7
& qrgar f& gar7 & srave 9v, v
F wfed @ afra 3% faa, & e
avéz w7at E, afew o i g
%1 fft ft 9917 71 A 97 7%
FAT FTAA §1 217 ATAA F AR 2107 |
T &Y AT g0 F7 7 SAT AT T T
WereT 9w a1 ¥ 2w i o
B AT 47 3% O 7E I | A awEa
g e gm st A e wfiy farereor & it
q7 AFAT AEA &, a1 6 THrL %1 FAopr
areaTeT faora gom ) FE 6 oW qea
F1 AW F ol dare agt g fx g
YT Bt T aifed 1 safer s
FAA Y AATET T@ATZ AT Ag wAT AT
ey o & et an vy ) e
wroafas Ievdt 4 of & fad g faeit
dar ¥ € i A o1 v
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TR AT A T AR, EA W AN
f7 a8 2 #1% 37 97 F199 97 062 |
A, 7w wmE 7 fFoaz w5 faded 2
G F w9 97 FHF A faer a@d
gaa i | # 57 7 e faaa v o
af & gv7 w1 arafawar & 907, oo
faare #7q & fA3 war w1 49 7l
Afaal #71 3z a7 F@ A Afaw §
FEAA 1 AW F79 § FE-AZ0 FATR
FYET AAT 2, 729 FEIET FT FFT A
fF o 3 gaem w1 T fAwTer A
Z, @ az 9% A0 917 mEeme
Fama &1 frany 799 F fag ow ard
TET wHAT = fAmimoEE

o) gEmia g (2 soa-
oG AT, ¥ I ¥ AT FB A
F i oafy gEAEETET swAr g F
FAT g fF 913 T F A7 FAw ow
FrEma Gfw gEr oA 2 faed G-
ofa T wga R ArafaT wEE A
AMinFg | WmfaFrEeaz i
STE &, 29 9T 0T AT 77 AT
2, WE AT T OATIAT T FOATEHT F
@F | gEfAT AR I IR 47 8,
TR F #77 F THAAT Fed AT Al
TWEE R FEY TER A
A7 g7, 999 37 T2 fAEHAT AT I
AW FT 9u q47 2T Ay S w e
TG AT TUAET 7T A AW H AT
T ATt F T sy o e a
772 frems §1 227 F9E A9 FH F
it wmar Aot waa wirwr gnifag w27
%, I 2 7 71 w=aA faar s
AT F H0T ZH TAFANA T AN A7
g, fomr =wa 51 3%+ #w 99F F9ar
A1 nAERET 79 4, (79 9 A aF57
A OFEMA T ORFEAT FIA G, ATH A
afw qare s’ g = 7
W& | W IH AT FT AZATT AW
L4IRS/7)—i
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FI 9T HAT A547 4 FA7 ARAT 2 (AT
IEIT F99T F1 9@ 7 TEe F fAm a9
AAT § AF AEAA T ATF TAH
wAT faer AT & I AT A1 AER A7
A% 1T wfFw KUT 7 A7 IR T2AT
FNZZ09E 42 Z | W STH AT AE
FATT AEATE o 2w & Az qfw
FT AWATHT 2 7 WA HATAE, AT
AT AT F TEA ATA Z0 | AIIAIA T
a7 s e 4, S ATEr aAA AT
FTH F99 9 | ITHATAH W1, AT
ERTATIT & A3 | F7 FF GO A
T AT #9417 BAr 2 ¢ 3
Srvoe GF Fa fEa gdmfa 5, e
ATARTT A HTT I/ AATE A7 4549 A47
FATHT AT F A @er 57 faar )
0 & a7 fFAR AW A 1 ARSI A
FTH F94 9, S AT F474 F7 F0 5734
7 TS AHAT] & FF A it
FTTATARTI] A, ATA FAAT 7 ATHA T
FezAW AT FT @¥1 F7 f2AT | I
¥ st fmm AW 4, 5 o F A
FATA T FH F34 4 | ATH ITHF G5
o et far gt wEdT areae
7 T IH Avead A9T a97 ¥ SFAT §
e @y w7 fzar | gfaar & sfaama &
i i A o a6 g
HOT 1 FHFT SR B FV, 7 F
av AveaE F7 faar 9 | gf & wEe
AT A1 TEWIMET 2, IAH THA T A
qzAT 9T 7ET 2, Afda frgew ® uw
FoET A 99 7R # | F7 T Ao
Fur geirafa fas #1 afE q gmar g
17 fHerT SI%9W % a1 AT &, 39
AT AvzeH AT v fAar A

A7z F w2 fF 15 5, 1947 &1
fazar F qm far ot 4 97 w123
A & arE fEAey O # E 2 o
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[=fr gana faz]
& v feaet qoft o ot wrw TR O
fady g5t 1 7€ 2 | famgema & www
1§ var =fe aaer difsa, s s
SR, 1947 A EFATL OFET FHIT 4T,
A1 AT T FATT OFT FA E1TEART |
FITHT AT W § 0F @7 =i o
g I | AT 15 A, 1947
F1 [T F O 4 FTT UET FHE 4
A1 AT FHEH T 200 UFT F AHA
faeaaft | st @t fafera 997 &, sl
FT |12 921 2 F gt £ 71wl
Fazawm Az iR ) a7 o
¥ gz § ¢ | zAfad 4 4y e
7 FgAr AEAT § f qA = ar ¥ gl
EET w7 7 T AvE w7 qawe, faAl 5
T | faw Wl ° qEEl w S
fazar & dra faar 2, szt a7 fa=i g
FAL AT OF AT F, AT IH
faa & stamel #r F=  FOA, A1 &
TR AATAA FFAT | 41T wAFA F
fer & §, #few d a7 am a7 st "
a1 W F wifdt w1 S 9wE 9w
TIH FA G AT A1 ZHIT AAE T RTH
FA 4, ITF WA T GG T B
forar & o1 73-9% FroE W oA &
ferdt =om f2a1 2, forevt aorz & aror ot
ST AT FAE A, & A A
Z\ % oz wram g T o il & fam
g afer s fosr a7z a7 gidem T
3 & | IR sy gAafaat Fgrai § @
78 & | qufrafa smgar 2 f aiat F sz
e T & A2« 39 san 8
7% AT F1 w T FT AW A AcH
21 T )

Zare aré S werdy St w9 0 | 3=
a7 f faeedt & w7 29mer qger s
2 1% guR dewAw AW 1 W 24T
o ¥ faur & 1 a7 it 3 w=i oo
1 7 g IEW awdrAT fu & agf
dr—graifs agt o e A afemai & )
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UF NAAG 8T ety waq A
EEARA |

ot qerana fag - sfear az A7 &
9T AEN AT | 7 WA AT AT e F
UE-GET SR gir gf 4t w1 o
T HT EA F | 39 AGW 97 9§
i miam A s T oA F
FAT T ATHT |

24 9T YA TOAAT FT HET F AT ALT
T AFAT AT A AT U ¥ A48 24
92 @1 § T AFAT &, #WIT I96 FAA
ZET & | A T AW FT OF FTHA a7
ZrAr &, fomw afege oo 3 oficam
AT FE F | A TIT AAT T AT 39
¥ fod 9 gfeawi @ a2 79 7 fA3
THATE AT AT S AW A & | AT H
AW &1 0 A7F *1 Ul 1 a7 17
A1 A FET AT AN T WA T FA
F7 A1 | faeedt F qg7 7 Al F A
faft Zr dw @1 2, S O e
AT HALA § FETE FT ATIEA AA
war 1 &2 97 2o A1 AR R
e AT AT & ) AT AT g
ATA AREA F 3T IA TANEA] T
it % w0 A o
FTH F TAG AT & AL T FE=AT
FTAT ATTEA AT TH FH # 7 3997 4749
T | AT W gAre freer & Wi -
FE WEI1 F FEAAT F AT AT STEA
¥ A9 am g o o g § @@
E AET 8, 3aw fod gwne foa w1 980
fazar #1 Fifsal 97 e F9F AT
fazar & w1 f Afawye 7 3, =
TT FEAT T E |

g 41 777 2 AT 3 qAHE A1 |
qefraferal 3 Av@l FAE FAAT H AFT
foan, sy oW 1 AVEE A wTATH
TATHFT AW F1 A7TAR AT FATAT H1T
fgT wig & srast #1 AT F et A



165 Short Duration
AL § | ATTH AEA H AATAT ATEAT
o AT 3w & TEETHT AF AT I
T EM A Egd A9 A9 @O 2T
W | Wt e & AAE AE
Z1 @, 777 fgg e & A 39 219,
e fezm & Fw A% g1 19,
fazZr & a9 aq@ a3 | T A4
WA 2 % wiat w1 qwe s 390
7, wta &Y for=at qrema 72, R
7E, AT ATTFT A FWT F1 FTH AT Z00
A FH AT AN az 2 fm oo &
600 FOF 770 F aifas® 2, IAET 99
97 FEAT FIH N7 & A7 BIE-VIE TAW
amE | AT 2@ ¥ am 2 oz uw
7% ATEIA OFT FIAT 2, T ATE
I HEAA FAT 41 qF &7 fzar o
arETH AT A FM A HIT AN AT
A9 Zrg | Ay Srzar 21 fawen
UF ATE ArEl F90E0 ET R FUET
IAAT Z, AT ATE ARAT & FAT AT
AZ AT | {7 AN @A 2 7 g
F AT ATMAFNAZI A OATAZAZ |
AT FT T F4T 2fawr apdy A7 oA
F WA GA A WA T A A
arar faar 2 wdr 7 swdy Arofasy &
FT AT A FF AT G KT T 577, Al
ST famer s Fw @A |JEa
2, S TATHETITETAL FTOFIAA TEAT
9MEA &, F 2T 419 7 37 99 W H{17
AT AIEAE | T2 HARE AAT AT 7F47 2,
wq MF ¥ e w1 gw e
AT T A F F FEATF w7 w1 g
 area, foed 3w #1 Fea g1

SHRI SAS, NKASEKHAR SANYAL
(West Bengal) : Mr. Vice-Chairman, Sir, fisrt
of all, I should say, hats off to the numerous
peas: nts who have courted imprisonment. N it
only peasants, but the peasants' schoo going
children have also happily courted jail. Some
of them who have come bac ¢ have come back
with a
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new orientation. So a new leadership is in. the
offing and we must take stock of that. My good
friend, Shri Bhupesh Gupta, made an aggressive
speech which had an undertone of persuasion
and appeal to the Prime Minister and the
Congress Party, | say it is a wrong way, because
these Mini-tcrs and the Congress Party, when
forced by circumstances, have given s-ops and
solatium by dribblets through petty pittances of
apparently progressive leci-lation. This has a
dangerous tendency of diverting | the people's
movements and their gathering tempo. You
know, after the Telengana struggle when a
heroic climate was created, Vinobha Bhave's
movement—he is a saintly man—the Bhoodan
Movement, put back the heads of the clock. Trie
leadership went into the hands of the "jotedars";
the leadership went into the hands of the
Ministers and their kinsmen. Their patronage
and their leadership is a dangerous thing
because as soon as the leadership goes into their
hi nds, the momentum of the peasant movement
will lose its strength; it will lose its velocity, it
will lose its progressive character. What is
needed today is the peasant and labour
leadership, as my friend, Mr. Bhupesh Gupta,
knows much more then I. | am an old school
man. | was not very much well up in the
communist doctrines. | am only recently trying
to learn things in my own way. but | am not
learning very much. Stil! even at this stage | see
a new horizon in the sky, a new silver lining,
namely, that the people who are the underdogs
so long are no longer going to rely upon the
upper middle class leadership of the landlords
or the jotedars. Therefore, we must have to give
encouragement to this sort of leadership. My
friend, Bhandarij'i. spoke of taking the law into
one's hands. What is law ? There are so many
lawyers here. [ am a lawyer by profession and
by living. My friend, Mr. Bhupesh Gupta, is a
lawyer although briefless: still he knows that
there is something like a right of defence of per-
son and property. So it is found that not only the
lands are concealed in the names of sons, sons'

sons and grandsons as  mentioned
chronologically and geneologically by  my
friend .

SHRI BHUPESH GUPTA : Sonsun-
born also.

SHRI SASANKASEKHAR SANYAL :

... but I know that in Murshidabad there
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[Shri Sasankasekhar Sanyal]

are benumi lands, there arc lands in the
name oi phatic and on scrutiny it was found
to be In yesterday's newpapers and today's
newspapers 1 found that land riarned under
the proprietorship of a dog.  So ihis sort of
things are going on for a JopJ.' time.  So,the
land is in the hands ' bers, of robbers

SHRI CHITTA BASU : No, in the hands of
thieves. You give some credit to the robbers.
Here are thieves; they have stolen the land.
So you call them thieves.

SHRI SASANKASEKHAR SANYAL :
Yes, thieves. These are petty thieves. So if a
property is in the hands of thieves, it . offence
to snatch it away on behalf of the rightful
owners, from the custody of these thieves "?
No. it is not. Therefore, what is going on today
is this. It is not enough to say that it is de-
grabbing of land. The adequate approach is
this .

SHRI BHUPESH GUPTA : | think we can
use this expression, "Recovery of stolen
property".

SHRI SASANKASEKHAR SANYAL :
That is what | am going to say. So long the
people were subdued and they could not take
back their land. So this recovery of stolen
property is not lawlessness, It is the
enforcement of the law, enforcement of the
spirit of the law, of the ethics of the law, of fhe
philosophy of the law. Where is the question
of lawlessness ? It is the illegal surplus land in
the hands of those few persons that is being
snatched away by the rightful owners. Why is
not the P.D. Act enforced in U.P. and
elsewhere ? Why is not the P.D. Act made
applicable to these people, these jotedars, these
petty tyrants, who are holding on to the illegal
surplus property ? That is my proposition. It is
a sin, it is a crime, it is an anomaly, it is an
anachronism, to try to hound out these
peasants who are trying to get back their own.
It is not necessary for me to dilate upon this
point. | again repeat and | appeal to my friend,
Mr. Bhupesh Gupta, who has appealed to the
Prime Minister, not to rely upon the Prime
Minister or the Congress, but to rely upon the
members of other parties, rely upon other
parties. The country is going ahead and the
push of the people is also driving us ahead.
Even old people like us ere being goaded to
progressive ways. There-
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fore, instead of appealing to the Prime
Minister and to the Congress Party as such,
please appeal to these progressive sections and
instruct them, guide them, assist them.
indoctrinate them, in trying to build up this
new peasant, industry, labour, leadership.
Thank you.

SHRI S. N. MISHRA : How pathetic is the
CPI?

ol wave |r@ @y o gl Sf,
wgt wF qfw Fr yva g, § fadaw v
TATAT AET AT TFAT | AZ A AT qET
fr ey 39T ® A7 &7 AW AW AT |
A7 FAT N7 Awe Afq 1 Ffa arw
aaqr F T AwEr &1 W @ e
o7 FFAT 2 | ST, ZuTET FT § A
ar & afu® =% &7 g9 2 97 e
¥ afafwa @1 gaed argT &, wq97 2,
TAET HWAT W FVE FZIAA AL AT R
2, for i g7 wf & sifafoa ga@
FTHI A, SATATET A0 7 | 07 F g
& & &1 #var d@rfer 2 oTafad A
fer et Wiy vfor &, swferr stravreaT
7z & #fq 0z & &wi 81 gEm s
st fa ot aoF A 7Y wE arfaat
A FET | TE AT AHYY AT ATAHTT 2 |

w1t WO e © AT T2 [ 7 A
F9Td |

ol vaw @A gqrEw o ST AT, F AT
TEN AT § FIT &, ATTRT BIF FL g
AR AR FEAZ )

ot wwdw wez (IO 9IW)
AT AT FOA & 1 TAT-HETITATAT F7 AT

FIAE |

it YT ST qATIF - OH TATAT HT
AT AT ST W H fame ga & A
For § 1T AT ZH T ATAT T E
T AF ANT H 9 DHAHT F FAT AT
ATTH IFT IZAH 36 TEAIEH 1 A1
ST AT ZHE TT ST FAE |
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77 7T 72 7 R oafw €1 @ g
afaw g1 fa ww a7 gfq =fEm &=
et T AT EwE AW, THY WY ATA A
faa =1 = 9t g fF 39 9w wE
RICE AN ci A el I
@it st afasew s faaifea a1 o =
2 17 97 TR 9 A AT qF AT,
I AT FT 7 FHT F AT OET A
2 f& faar wofEl & staar 390 & =0
FAT FT AF A1 THT FEAAN HAT AqATE
TATEH UFT F ANAT FHET A1f2d HI1T
FH OH FH qFAAH AHT 775 UFE A
FHl a5 W1 AT F A= 7
FAT ATHEC T ER; ®ifF ww A7 oafF
#T9T T Aga & A4 IAET AT AT
FH IEEA A7 A A7 faaer a9
AT TE T4 ZRT 3ar £ 2w ¥ fad
AMFET 6T | AT feafy @, A,
wz wér 2 fa wfw 27 sl faifem 1
wnfed w17 77 7 w3y § 7z fagife
FIAEZ 1 2L 21 a%Ar 2 fF w8 97 3
FAT HT ATST AFTT J, GATEHIT 3T
§ FroarET F wrg 37 A6 A R
21, @fa o sqw e Sft 7 7 fae
FEA, AL FHAT F A4 fAFET wEw
f = o fag gaom = e
F A 72 § 417 g qrn avvad
ZNT, AT TH AT F AW A A A,
s 0 7g awdreag @ 3 fF 59
SEW § SE0 T A0 AT 10 FW4F FAAT
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FAT #, 37 TEW q AT qowy Az A
framt & o gfaw agww 2, o7
At wwda 2 1 v arw fag
g9 W97 E, TN ZH AT T T
HZZ FE KT AFA | W AT A1AT I
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ol AR WA FEE A FAA F
v faea it 7T 2 10w F )
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T F AW 97, A2 F AR 7, TE0F
A1 T T T (A a{ T 2

#ft ¥R o qET 0 T AE &
ATAT T AR | F A e w
gfear 2, =T o F7 7, oF fawar 6=
AT ITF T AL 2 | AT HAT AT I
aifas &= &if¥7 A1 7m0 7 777 Z
FZ TN\ TAATE FUET AT qE AL
Fifgd | A HTT AEETT AL Z, Al
AT FT AT AT |

ot WANE WA AL AT 21 HIT
THE TH T A 21, =9 A g1, 77 &0
AET FFAT |

oft W AYE qEE: qH AT
SR & T/ AT 97 { T2 E
AT A AR ATA F, qE TTIAEAT
Fftz § ama £; Fifs a7 3957 93
aEil &1, $F fFEr | oawEa Jw9
FT |

=it it fam aw: faadt a0 & #7 o
2, @7 a1 7a ifwd



17 Short Duration
ot yuTe W arEd: § %EAl g
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§ ox W7 for w7z wgar E ¥ are-
it mfeEs femaa & fw a= &
SEMEET FT KA A7 Aqw T F v
g 9% f&@ &1 garow 1) fow 9w
7w ¥ afF Ay awar 2. faw gwie =
T AT A F AT ATear € A1 IH AW
1 =53 o7 e F af7 91 g
z, zow ufy a1 wraAr g, e faEe
T AT AT AT 2, T T AT A5G0
AT | 77 a7 7 7T 2, TOTHA ATTHT
qEt & dwe 7 f5R 2, Swr @t
ML IH AW ¥ A9V EHTL 399 9N
1 AN 2 oA aw osw o
TE WW A% | A AR TeAaE
fezwm & AT ST a9 7 wwa g
e TAOE AgL, AfFA aiE i
¥ AT 97 §2 AT AT T FA AT
o o o ¥ FAGET F1 TGH AT
FERA AT ¥, A1 A AWEAT
97 gt & atfaey &1 sy T ) o
s g 997 WEW ¥ Wi Wer 4 aw
IHT WEW R OwEErT sEfamw s
T A AW F a9 AW § 6
arit aifzdl & s & s g
T AT W WAAT  FA A1 qEwT
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Fifaardy, aff Fure FF oA aF I

[RAJYASABHA]

|
|

Discussion 172

 faT W T AET gAT | OF -
T4 GFE9E 4 S IRE W
§ ot wfw aqare fear o7 = AW A
SR T GATT F AT¢ 7 I &6
ctAeT Ferw at foaid R A 1963
§ ‘Il ATE dv ZAT W 0f-
TH 9HT7 & Arae, fE e s
fom wreg § 3w w3w & wfafaa
FE AL gAT | IAE W@ A AW AT
F1 7E faaT T 7 | F wE Feafae
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¥ qfa a7 wEE s oo
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AT | TEE A H AT GHIT & Frfaer
q, AF-ZA7= F, TAET AH 97 ArfaATET
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# FFT Gar e Tz, fom s
S At ®1 atawre faar wmr ) G
FTA A1 A9 FoqAT A 8, FgT AT Afa-
F7 g1 fauy | 0F e e @
a1 fr fewde 9 | T a@ & 30 TE9
4, foma 9@ T uFT § w9 awe
IHT 9EN A 47 | A7 T femEe 4
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T g, F Awmar § wrA qEedi
1 97 FAETa Ag w2 1 2 fumE
qTAT W AT AEAT § | AU AL AT
IACART T qHT A4 IR oarT fFAr
fe 30 owe qfw &7 dwr =@ S
HAT ATA97, TF A AGL a7 | AT
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¥ qUET & FAAval &, faamwn ®
T5 T FTAA 721 ZA7 | TAH7 fearey
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g @ gaw dre wwuT g, 3Ea s g
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& a1 s o WA 2 fr o i

fadly a3 771 741 &, 72 OF TAHLOT AT
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d T T R E TEA WY GHAT F
T | TEATIEN Fi T OEN & AN B
WE §HET 9T 9 2 | 99 HeEY
F 21 47 wrd 97 #T 4T Srrad
T & ATA A9T FTH 97 FAT FI9 &
fem @ &1 T THF ATA 2 | FAA OF
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SHRI BANKA BEHARY DAS (Orissa):
Mr. Vice-Chairman, Sir, today we are dis
cussing, though it is the last day, a very
important motion relating to the land strug
gle. 1 would start by saying that the true
character of the political parties has been
evident during this struggle. As regards
opposition to this struggle, both the ruling
Congress and the Opposition Congress the
Jan Sangh and the Swatentra party have
come together. Though these three or four
parties talk of land reforms, they have a
similar attitude to this land struggle. |
want to ask them one question. If they do
believe in this land struggle, if they
do not want lawlessness to be created
through this land struggle, then what have
these political parties done all these 22
years ? | can understand if the Mysore
Government or the Madhya Pradesh Gov
ernment have radical land reforms and im
plement them in the true spirit. Then, |
can understand that the left parties should
not resort to this land struggle. Is it not a
fact that during these 22 years all these
parties have miserably failed to either im
plement the land reforms that have already
been enacted or failed even to adopt pro
gressive land reforms ? Take the case of
Mai; trasl which is supposed to be one
of the best-governed States in the country.
What are the laws that they have passed up.
"ill now ? What is the law regarding ceiling ?
Is it not abnormally high in this country ?
Take the case of my State, with which Mr. S.
N. Mishra, for some period. for tactical
reasons or whatever reasons they may be had
become very friendly. This is one of the States
and the only State in this country where land
reform measures have not been implemented
at all. The land cetlin:r law has not been
implemented ill. There is no question of any
benami transaction there. | can understand, if
the land reform measures have been imple-
mented, some people having benami trans-
actions in the names of dogs, cats or whatever
they are. Even now the Rajas and abr.it whom
we discussed so much, possess 8,000 to
10,000 acres of land in their own names and in
the names of their sons, daughters and wives.
This is itely illegal. You do not know perhaps
that the Chief Minister of the State possesses
not less than 5,000 to 6.000 acres of land in
his own name and his sons' names. One of the
Parliament Members in ihe ot'ier House,
who belongs to the
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ruling family, has about 8,000 acres of land.
Moreover, you will be astonished that the
Congress  Government, the  undivided
Congress Government in the State, set up a
Land Commission to look into the progress of
land reform measures. The Chairman of the
Commission happens to be a man who
possesses even now 10,000 acres of land and
he is supposed to be the watchdog to see how
the land reform measures are progressing. He
still continues to be the Chairman, though he
was appointed when the undivided Congress
was in power. Is it not a mockery of land
reforms ? Es it not £i fraud when you talk of
land reforms in this country ? So, what is the
alternative for the progressive forces, for the
landless people, for the peasants ? Even
during these 22 years you could not adopt
radical land reforms nor to implement the land
reforms that have been adopted in different
States. The only alternative for the people is to
take the law into their and to implement those
laws. Where-\er kind reform measures have not
been implemented, they have to force a
situation whereby the Government will be
compelled to have land reforms. | ask Mr.
Shinde who is going to reply what is the land
ceiling law in his own State. Is it being ad-
hered to in spite of there being a very strong
Government which is ruling in that State '?
Why has it happened ? | have no doubt in my
mind and | again agree with Mr. Bluipesh
Gupta that land reforms can never be
implemented by the Government by
administrative measures in this country. After
all in the Assemblies and in Parliament the
Ministers and the higher officers in the
administrative machinery are all saddled with
persons who have land; not only they have
land but all of them are absentee landlords or
landowners in this country. An absentee
landlord, whether in the administration or in
the Ministry can never have any heart in the
land reforms, can never implement land
reforms in this country. The only alternative
for all people who are very sincere about land
reforms is to step up and mount a strong:
movement in this country so that not only land
reforms will be implemented by the
Governments but they will be compelled to
adopt progressive land reforms. | am not going
to say what are radical land reforms. That has
been enumerated by my friend, Shri Bhupesh
Gupta. But is it not a fraud that in every
State the lend
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ceiling law ha so many lacunae that even
illegally a pe son con have hundreds of acres
of land in the name of orchard, in the name of
homestead, in the name of modern cultiv tiun.
and so many things ? Why CEXmot vithin 22
years at least we have some lard reforms
which at least will satisfy the aspirations of
the people

All. the left parties in 'his country have
been compelled to mount a struggle in this
iilry so tl at everywhere, whether the
State is ruled py Congress (O) or by Con
gress (R) or by Swe>tantra Party or any
other party, they will be compelled to legis
late land reforms which will fulfil the as
pirations of the people but also implement
them. What las been the result so far ?
Theii :eiice between Mr. S. N. Mistu and
Mr. Jagjivan Ram's party. | can cite an
instance in Madhya Pradesh. Th: General
Secretary of our perty, Shri Prem Bhasin. has
been con victed in Re\ a. Only eight or ten
days back people \ ere going to occupy
Govern ment land—a; d | think Shri Jagjivan
Ram In one of his statement said that the land
less people can go and occupy Government
land. In that State in one day there were
two lathi ch irges 2nd 500 people were
arrested and aken to a distance of 10 or
12 n the dead of night they were left in the
jungle to the mercies of the tigers and oi icr
wild animals. Is this Government my better
than the British Government | think there is no
difference between the British Government
and the Governmi nt of the ruling party in the
Madhya Pra esh considering their behaviour
with the landless people. | went a positive ans
ver from Mr. Shinde : can he assure this, o has
he the confidence at all that in this i Wintry
the land reforms can be impleme led by this
administrative machinery ? Unless a strong
public opinion is eate< . a public opinion
backed by the landless a id small peasants, it
can never he done, and | have no doubt in my
mind. That is why all of us have started this
movement. | is going to be a mass movement
from thi 9th of this month in Orissa god we
have fixed targets on those landed gentry
including the Chief Minister, Shri R. N. Singh
Deo, the Deputy Leader in the Upper House
and the Land Commissioner who ave 10.000
acres. That will be the ~rst irget of the
movement. All the parly wo kei's including all
Parliament
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Members and Assembly Members will be in
jail within this month. | would request all
persons in the Congress (R) who are very
sincere about land reforms to join in this land
struggle, so that everywhere their own
Government  should be compelled to
implement these things. Let us not talk of the
rule of law. What has been the result of this
rule of law as far as land reforms are
concerned ? Can any Congress Member tell us
that in the States where they are governing the
law has been implemented at all "' Is it not a
fact that all those big landlords have
encroached upon forest and waste lands and
have occupied those lands '? Can they tell us
that even the Congress (R) States have at least
passed these laws where those poor Adibasis
and Harijans can have proprietory right on
their homestead land ? That is the situation.
They are still living in their own huts, they are
living as slaves. We will have to change that
situation. And that is why | want to say that
instead of accusing those who are carrying on
this straggle which is democralic. all (hose
parties which are opposing this movement
should lend their support to them so that this
movement gains momentum within this one
year, so that at least before the next General
Election this problem is solved. That is the
only alternative.

I am not going to say much. | can un-
derstand that the patience of the Members is
very much exhausted. Only | want that this
struggle that has been launched should get the
support of all the political parties and | hope
that the Government will come forward, at the
Chief Ministers' Conference, with a dead line
of only one year within which not only will
land reform measures be enacted but be imple-
mented. | expect that the minister instead of
taking advantage of the position that
agriculture is a State subject, will come out
categorically with .a statement that the Prime
Minister will take note of this question
immediately and at the Chief Ministers'
Conference.

THE LEADER OF THE OPPOSITION
(SHRI S. N. MISHRA) : Meaningful dialogue
with that party ?

SHRI BANKA BEHARY DAS : Heis
talking about meaningful dialogue. Dialogue



183 Short Duration

[Shri Banka Behary Das]

will have any meaning only if this basis is also
accepted. He must assure me. | am prepared to
have meaningful dialogue with his party
provided he assures me on ihis point that
within one year, the Cong-gress (O) States
implement radical land reforms to see that the

problem of land is solved. Can he assure me

now ? Do not talk about that. 1 am throwing a
challenge. | am prepared. 1 can enter into a

meaningful dialogue with you if can assure
me on that.

S.N. MISHRA : Yes,we. . .
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SHRI CHITTA BASU : Sir, land reform
which is one of the talks of the masses has
been a part of the national struggle. It was
expected that during these 22 or 23 years of
the Congress rule, at least a part of it will be
implemented. But, Sir, when | listened to the
speeches of Members, particularly belonging
to the Congress (R) benches, | am amazed to
see that they do not really understand as to
what is meant by land reform itself. Without
going into the details of the land reform
measures, which really bring about changes in
the life of the rural people. | merely want to
point out certain basic points regarding land
reforms. If anything is meant by land reforms,
it means the abolition of intermediary rights, if
it means anything, the most immediate thing it
means is the breaking of the monopoly grip
over the land. It means the distribution of the
land to the land hungry, the landless peasants.
It means security of the  tenant. These
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are the basic points which are technically the
cardinal principles of land reforms.

Sir, 1 am inclined to examine these five
cardinal principles as to up to what extent
these principles of land reforms have so far
been implemented till today. Sir, since you are
not in a position to give me much time, I will
confine myself to only very significant facts
which will really convince the House about
the failure of the Government. Take the
question of abolition of intermediaries. There
is no doubt that there has been a plethora of
legislations in the past by different Slate
legislatures regarding abolition of
intermediaries. But the fact remains that even
after the ( of the ceiling laws, vast amounts
of land are still being possessed by the
erstwhile landlords even to-day. As has been
mentioned by many friends in this House, all
the land has been transferred in a mala fide
way and the land is being illegally re-Land has
been transferred even in the name of dogs,
horses, cats and sometimes unborn sons also.
Therefore, it is patently clear that the
intermediaries, although abolished in name,
still continue to have a very predominant role
to play in the rural life of the country. The
abolition of the intermediaries through the so-
called land legislations in different States has
not brought about any basic changes in the
land tenure system of our country. Also there
are many States where the ceilings have been
fixed at an exorbitantly high level. | have got
all the ceiling laws with me and I can show
you that there are a number of States where
the ceiling limit is very high. Now, the basic
objective of fixing a ceiling was to have more
land to be distributed among the peasants.
Therefore, as the ceiling has been fixed at a
very high level, the basic objective of fixing a
ceiling has not been fulfilled.

(Interruptions)

As far as the monopoly grip over land is
concerned, it is still there. | want only to refer
to one figure which 1 have got from the
National Sample Survey. According to the
National Sample Survey, only 0.6 per cent
rich landholders having over 50 acres of land
each, own 11.7 per cent of the cultivated land.
Again 11.9 per ecent land  owning group
enjoys 59.5 per
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cent of the cultivated land. This is the figure
after the so-called implemsntatian of the land
reform measures. This unerringly shows that
the monopoly grip over land still continues.

Sir, Ledcinsky i-, one of the authorities
on the question of land. He has said.

"Out of the total 434 m rural
population of India, 103 milli m ow no land at
all and another 185 million operated less than
five acres per family. Taken together, they
represent 67 per cent of the total rural
population, and of this 154 to 210 millions live
in abject poverty ona per capita income of
less than Rs. 200 per year."

naturally you will understand whal
abject poverty is among the rural popula
tion when land is still concentrated in the
hands of a few. Now the question re
mains as to what was the - land
available even after the passage of the land
reform measures in the different States. It
was 9,64,000 hectares of land which, ac
cording to the Government's estimate, was
available for distribution among,t the land
less peasants. What has been the perfor
mance ? It is only 6,04,000 acr,\s of land
which have so far been taken possession
of by the Government and have not yet
been fully distributed amongst the landless
and land-hungry people. Throughout even
the smallest measures that the existing land-
laws provide have not been properly im
plemented.

THE VICE-CHAIRMAN (SHRr RAM
SAHAL) : Please conclude.

SHRI CHITTA BASU : | am concluding.
Another figure | will give. Out of the 20 States
and the Union territoi only in 10 States and
Union territories no surplus land could be
found and, as | have said, ceilings have been
abnormally high. Having regard to all these
things—you are not in a mood to listen to
me—I want that the Government should take
the following steps immediately so that the
movement for land can, be properly guided
aid immediately the people can understand
that the Government is really serious about the
land reform measures.

In the different States, during the course of
the struggle, peasants have taken possession
of land. My demand is that those
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lands should be
there should

regularised.  Secondly,
e a drastic reduction of the land
ceilings.  Repressive measures should 1 he
stopped ar J all those who are still be- | hind
the priso i bars should be immediately released.

Many a tir e  the question of the Chief
Ministers' Cos Terence has been raised. |
had occasion to say that the Chief Ministers'
Conference  sometimes  becomes a hoax,
simply device to divert the people's
attention. At least the government  may
lake immedia e steps to convene a Chief
Ministers' Co Iference and force or  per-
suade them to have a time-bound programme
so that the existing laws can be implemented.
The e should also be made certain
amendments in  the existing laws so that more
and more land may be  made available for
distribution to the landless peasants. V
iless these steps are  taken within a ver>
hurt period of time, the land struggle whicl
remained in the form of a satyagraha oi in the
form of a peaceful mass mobilis uion, or
peaceful struggle might take a different form
and the days are not very far off when the
entire peasantry of our country would rise in
revolt and take po .ession of the land and.
I think, by dcng that they would not be
breaking the I vws of the country when that is
the only v ay to enforce the land laws and the
ques ion of law and order shall not or
should not stand in the way. Unless we bring
ab >ut a new order of society nothing can 1 ;
done, and in order to bring about a new order
of society new laws should be enacted, and
the Government should arise s > that the
situation may not go out of ci itrol and so
that the people of this counti ' are not made to
rise in revolt, and the Government should not
lose much time ii taking proper steps in
this ematter.

IgRATENS (o W §gw) - g
e 7 o 94 39 F 3T AT qvge
HTEATT $T0% AEN ZA | W AZ A FEAT
& st 7 et sz w1 5 fame & sarar
TET 2

SHRI G. \. APPAN : Why only five
minutes or fc Jr minutes for us ?

THE VIC -CHAIRMAN (SHRI RAM
SAHAT) ; 7 tereisno time.
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SHRI G. A. APPAN : We will take 15 or
20 minutes. You cannot discriminate against
us. We cannot allow that. You give only five
minutes to us and 40 or 30 minutes for
others. Let people who like to listen, listen.
Others are at their liberty. Out of 240
Members there are barely 14 Members. It
is a disrespect to the House.

Fgawrens (o v wgw) o afed

ZrE 92 H T8 F1GeH FAT 2 | AT A

£ 72T AT T FE |
SHRI GULAM NABI UNTOO (Jammu and
Kashmir) : Mr.  Vice-Chairman, |
understand the impatience of Members. So
1 shall compress my remark-, under the iron of
time. I am very happy that | have this
occasion to convey the tributes of the people of
my State to those thousands who have courted
arrest in this peasant movement. The
experience that we have in our State with
regard to the "land to the tiller* movement is
that we belie\e, our party and the political
atmosphere created there, believes, that it is
the public opinion that should precede the
law. It is the public opinion which should
result in the formation of a law. We believe
that laws never create public opinion. In my
State during our struggle for freedom from
the autocratic rule, the basic issue btfore the
political party, before the then National Con-
gress, was that land should go to the tiller and
it should go without any compensation. And in
this respect 1 am proud to say mine was the
first State in the country which in 1947
declared that land shall rest with the tiller
without any compensation. At that moment
the leaders in the country, particularly those
who were at the helm of affairs, resisted it
but the strong puhlic opinion that we had built
up there forced the leadership of India to
yield and bow before it and got it
incorporated in flis i Constitution that
whatever laws the Slate of Jammu and
Kashmir had passed  with regard to “the
land to the tiller without compensation”,
all those law. <;hall stand irrespective of
the fact that the Articles under Chapter I1l
of the Constitution provided for compensation
to be paid where acquisition took place. The
people of my State forced the leadership to
yield before them. | believe that though this
movement of "Land to the tiller" was weak be-
cause of the weak political movement bc-
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political consciousness, il is growing in
strength now with the growing awakening of
the people. Therefore we should always take
note of it and see that the leadership, to
whichever party it might belong, does not fail
to discharge its duties and responsibilities
towards the . nits; otherwise, the edifice on
which we stand, that is, the political
democracy, will be in danger; it will be in
jeopardy. Therefore, to save that institution, to
protect it, we have to be vigilant of the as-
pirations of the people and amend the laws
accordingly—Ilaws which may relate to hind
reforms or laws which may relate to property
or any other thing—so that the movement
which is going on in the country does not take
a violent turn, does not iih in the very
institution of democracy, ft will be a great
crime that we will be committing if we sleep
over the aspirations of the people. Therefore,
my view is that the stumbling block in the
way of this country is that capitalistic notion
that we have unfortunately incorporated in our
Constitution, the notion of fundamental rights,
the Article—Article 31—which pertains to the
right to property. | believe that during the next
session all the progressive parties will join
together and bring forth another resolution as
the one which we have successfully brought
with regard to the abolition of Articles 291
and 362. So in the coming session, we will try
to come forward with a resolution so that this
lead which is hanging on, the will of the
people should go with a strike of the pen
because our masters who are the people of
India want it to go. They want that they
should be relieved of this load of right to
property which has crept into the fundamental
rights chapter in our Constitution. This is the
only blot in our Constitution and unless we
take it out from the Constitution, T fear that
we will be plunging this country into chaos and
we will be encouraging the forces which do
not believe in the democratic institutions and
then we will have to repent. | hope that all the
progressive forces in this House, to whatever
party they may belong fcill join their heads
and hands and bring forward a resolution, or a
Bill so that this load on the will of the people
is removed.

SHRI S. N. MISHRA : | am very grateful
to you for giving me this opportunity
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at the fag end of the debate. Let me make it
clear in the very beginning thai we in the
Indian National Congress have always stood
for the speedy implementation of land reforms
and to us land reform is not a narrow concept.
It covers the entire gamut of imposition of
ceiling, security of tenure, supply of credit,
and all the rest of it. We also do not agree with
the view that substantial progress has not been
made in the field of land reform during the
course of the last 23 years after independence,
We find that very substantial results have
followed in the wake ot the land reforms that
we have been able to implement.

I would also like to make it clear that we
are against forces of anarchy, violence and
disorder that are sought to the unleashed in
the name of land struggle. It is heartening to
find that the eniiie rural community seems to
be united against these forces of disorder,
anarchy and violence that have been sought to
be fostered by some of the political parties.

We are sorry that the Central Committee on
land reforms wliich was presided over by the
Prime Minister is at the present moment not
functioning at ail. It has gone out of existence
and that does not give us much confidence that
the ruling party is very serious about the
implementation of land reforms. Here was a
very good institution, a very good machinery
set up which coukl have prodded all
concerned into taking speedy steps towards
implementation of the land reforms. That body
has gone into disuse. This should be revived as
soon as possible and the Prime Minister should
take active interest as the Chairman of the land
reforms committee as she did earlier.

We also feel that if there is any constructive
or national approach made by the Government,
we would very gladly and enthusiastically
cooperate in efforts to make this approach
successful. May | say at the end that | had the
privilege of representing India in the Economic
and Social Council in the year 1954 ? And at
that time it was urged by the United Nations
that the lag in the land reform was responsible
for the lag in industrialisation. But | had' urged
upon them that the lag in industrialisation can
also be responsible for the lag in land
reforms.
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What we want to achieve in
| this country is an  integrated revolution '
both in the field of agriculture, land and so on
and in the field of industry.  You cannot
have a disjointed revolution, only in one
sector. So we have to bring about ihis in such
a way that it conduces to higher producti
ity and ultimately, not in the very distant
future, we are able to free ourselves from
lependence on foreign food. With these words,
I would like to associate myself with all such
sentiments that h been expressed here for
very speedy implementation o* the land
reform meas; that have alreaiy been passed by
the s ous State  assi tnblies.  Thank you
much.

SHRI G. A. \PPAN (Tamil Nadu) : Mr.
Vice-Ch; irman. Sir, the land-grab
movement is being discussed today. Why
land-grab ? Wry not other 'grabs' ? Land is
the pivotal noint, the cardinal and final point
of all economic activity throughout. Even for
bu.i ess, industry, housing, anything we
cannot do without land.

Land is the foremost and the pioneer
factors of production of wealth, economic
wealth.  So. everybody is very much in-
terested in the land problem. Here, | do not
think anj jody will disagree with me uld
have land, people should be given, land for
cultivation and nobody can deny also lands

to the tiller,  lands to the laboun r, lands to
the landlord. Itis an acceptc | fact which
nobody  can deny. Butth manner in

which people are trying to occu >y lands is
the difficulty. You know, even if a person
goes from one place to another, it is a small
criminal trespass, it is a crimii al offence and
the unlawful occupation of any land is also an
offence. These people are dragged into it and
are evicted by ti e due process of law. | do
not also say that anybody can have any
amount of fand and some people should
not have anj It is the duty of the State to

provide tie necessaries of life—food,
shelter and Nothing. But, even if the
ether factors of production like industry,

using and all these things are there, you
know, it is on land that tV-od is grown and

s<> this is very important so everybody
wants it first. | have a land; T want to ha/e
land. | will have to hard to ean money and

try to purchase
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a land. I cannot go and grab the land belonging
to someone. There is surplus land belonging to
the Government. | havs | vcrnment, to the
Tehsil-dar, to the Collector and to the Minister
also if everything else fails, and then try to
acquire that land. The Government will inly
help everybody who wants land. When there is
eviction from land, they* will certainly try to
give.

You know, regarding land reforms and
other things, Madras was the pioneer State
to initiate land reforms, agrarian reforms,
long long before, even before the advent
of independence and even now the DMK
Government has not lagged behind. Yon
might have known from the papers that
the Tamil Nadu Government has given
reatest extent of land to the landless
poor. We also have a day when the Minis
ters go to other places and try to settle the
problems, try to solve their grievances, try
to allot lands, etc. Here again, Mr. Vice-
Chairman, it is not a question of everyone
wanting to have land. But, what matters
is that the land one must have, the land
one has, should be put to full utility.
Here you know, Sir, the land, the extent
of land, that is wanted for a family is
barely two or three  acres.
Even with that land, even with one acre of
land, one family of four or five can live. But,
different States have different land ceilings.
Some State* have fixed it at 10, some at 50 or
60. What we want is that there should be a
national Land Ceiling Act. It should be
uniform throughout. It cannot be something in
one State and something else in another. But
the fertility of the land, the utility of land, the
productivity of land, should be taken into
consideration. Supposing there is a land which
could be put to garden use to grow vegetables
and things like that, it can produce more.
Lands should be cultivated in an extensive
way wherever there is much land and in an
intensive way wherever land is scarce. Tt is a
pity that though there are about 240 Members,
there are only 13 or 14 present and so ne of
them ask me to finish in five min and others
want me to stop. T would request all those
people who can sppre time to listen to me. If |
repeat any of the points already made, you can
aik me to stop. When T ptit forward something
which
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[Shri G. A. Appan]

wiJl be useful, I request others not to interrupt
me. Here there is no scarcity of land in India.
The leaders of the land-grab movement say
that the Government have put a number of
people in prison. What pleasure does any
Government derive by putting people in
prison ?

8 P.M.

SHRI CHANDRA SHEKHAR : Mr. Gupta
is by your side.

SHRI G. A. APPAN : He is a very good
friend.

SHRI ANNASAHEB SHINDE : Do not
put him in jail.

SHRI G. A. APPAN : No Government will
take pleasure in doing that unless they feel
justified that they are encroaching upon other
premises or they transgress « social moral
standards or laws. Even our Tamil Nadu most
of the people have been released when they
gave an under* taking. | think the other States
also will follow suit because in Tamil Nadu
unless peopie have committed criminal
offences or intimidate others, etc. they do not
take action.  In India we have plenty of
land.

{Time bell rings)

SHRI CHANDRA SHEKHAR (Uttar
Pradesh) ; Two minutes more you him,
Sir.

SHRI G.- A. APPAN : | cannot disobey the
Chair.

THE LEADER OF THE HOUSE (SHRI
K K. SHAH) : You are very well-behaved.

SHRI (. A. APPAN There is no
oity of land in India. Wherever 1 go.
| see a lot of arable land or uncultivated
land and forests. All these can be put to
better use ami most of the land that have
only single crop cultivation can. by better
irrigation, have double or treble-crop culti
vation and also by giving more money to
the farmeis™to dip .1 by spending more on
irrigation channels there can be better

production. In big cities therei lot of land
lying vacant. Even in the President's
Estate or in the Ministers' bungalows

there are lot ..i" lands. | tvcrald
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draw the attention of the House that the)
should see that in the President's Estate not a
single inch of land should lie uncultivated. It
should be the duty of the State to see that all
the lands are put to good use and there should
be statistic these lands. We know there are >
lands. | wish everybody should have sufficient
lands. Let the people form themselves into
agricultural co-operative farming societies or
joint faiming societies which will give them
work, food and employment. | request the
Minister to see that the land army programme
or joint farming programme is accepted and
they should pool all the uncultivated lands and
put them under joint farming. Thank you.

off  wgdme dERme aEs
(wzrrme) : TTErAISTA, WEEE, fow
OF WA W A9 R AT ATEEE 23T @A)
¥ FTAT F AT N a1 AT ZfgErn, 39
T FEA AN B AIT 0, THOAAT | HA
FIE 72 2 ATT AT F ) A qEM
i &1, AW are s a9 g 2€ 39 o aa
HAT 7 1 T AREAT 97 AT AT A
rfrrm = g afornm & faane faar
AT ATfed  O"T qET qE AT 7
TG A7FI7 [F707 791 & @0 30 7901
T TTHATAE PIET 3 7, AT amA
1972 % FWF H AT FOUE I
AT AT FAT A

TTANA WA AT AT ® A24TL FI
AT A & faaew @ owwer g
# 0% w2 9 fTam W F oA
Fgar ¢ F 3w § A FueET am
sEIT g oA & fad wiq ofrer &ay #r 4r
sfaar faavr grar sfza 0 fa= sy
=ifar ¥ a1 90 AT AFE vvE FANA
2 3T 39 T AT TEAT JifEd
afwa oz |1 471 g wifga 5 S g
fog 527 % oF 522 % A7 5w
afg 47 wfawaw #@imr w7 ffeme
AT | AATTA AAATE e 0T FEA
ATAT 7 AT JAT 29T AZL. FeA1A THI
AT AT AT WIT A F T
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¥ aEal T {1 oW FEW AF
a2 B 5 v 6 o uiw ow afar
Hamw FREg s s o g
71 a1t AW & 77 T FAAr Al T AW
71 faaren foeer i S AT A ST R
T A 6r G2y A g wbifE e
wfmgm s g7 FwRm w2 § IadE
ATETARFT ST AT A1 o 07 7279
¥ frafe¥ fd fradra e =izd
FrerfaT w & F9 99 F 0w 31 39 97
a4Y gy wEd o wfafas ok |7
A1 & &, w ww o afe e ey
Tt afeg o & o A ow g
wETeE H—awt § @ § e aae
¥ smare 07 A § fr waee 20 91
25 WHT AW 0% FEq & fan g
aifgd 1 A i F A eeE ow oow
A9 Y Ay AT & 9w Y I EHr
21 aY femm 21 a9 78 o agar e
IN AW AT AAT T A IE
7 T |T 9T AT T £ ) gy
& amgm fr sfafes &dt i
F O 20 vFF 7 FH A @AT Sfed
o Wzt v Foerd & onfi A A
9% ZH A AFT 15 UFT AF 0F T
& fol gt Tifgw ) A A AW A
&Y w1 faaow &, oM 2w WA gard
aTHT B e e o e TEE
Tl AERA ¥ AT ¥ AZ IATAT AvAAT
fe ag am & andfos s7wrd w1 2,
a7 AT =19 AET & | W IH AT W
wrAAT § 5 Oy & a0 W Em A )
|41 q¥ {1 aonen, 7 97 fame
T grRfew st & w2, A
W R 7T 99 TYe w7 faafy
AT AT A1 Tz AR A T 97 TAE
TAAT AT, A1 AT AT 7 F JIT
For % wiver €7 3 ATE H 319 FAw 3B
wfed | s G A R Ay R
# segfrew ST awweATEr g o 51
arit F wwify #te farae dee,
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a0 e F oafawrr @ Bt o
4% P A A A ATy FEA A

| ¥ @t = afam faron a4 O

7w a7 ¥ wre frmmt § v s
i EEAT AT AT F AT A ST
AT # wifeer 1 A | qF F IW O
YATATA WA FFE T GIAT | T A AT
q AR AT ST ATET HIATE )

WA 0% TR A S wEA oA
TR E T am oz T AW
qfn feavii & oW o @ oA &
i wim a7 £ 91 7 399 Ay a-
I ATATL &1 AEH ® & | 2T &
AT T TE ILAT AT AL ATAT Fal
7 e F afd orr T Y, 1w ®
ferdr ¥ far o 77 2 wwa, aifE Iy
ATHEAT B A0 | AT safad 25 uwe
yeifam w1T zq 7 15 vwe faar &Y
AT 7% uF e § o g Sriea A7
AT 5, 5 AT 6, 6 TFT FATFL fFET
9T 7 ANTHE AT OHAT SHETE AT A
FT7 T gk fr ag dma sfr =Een
F | U7 AFETT FG AT AT FT FF
JAT, 732 % g1 7 Ay Ay & wTgh
e 7 A Eeay w1 fawd fF e
I F ¥y seyren afow v & a3
afeT wre afem oA T 2
A1 FW ¥ F9 IaAT @ a1 e F o
7z gtz fr ag feam e afar
1 =T 21 a9 w1 a7, o far
T | TS ATEET 72T 9 gl F @
TT WaET T A2T ATAT &1 IH( §, ITHI
qeT T A & 1 wr et 1 9 g
FT AE ¢ AT ¥ wAEdl w1 wW ¥4
9

aeaTT g fag dorgerdt : At A=t
F v % ey ey st wrigd )

=5t qrimm " off e
2y #o1 ¥ =7y ® falr ot Y vww i



199 '‘Duration

[#r qzfamr darem & oEE|

aifgdt oAt F w7 oo R owoE
1 Q0w AT 9 wwgdr q@ faeer
g, oo fdr oo sonii w1 fommn
QIAYETr F7A £ AT H BT 378 G KOHIT
F1 §E F7 21 A0 | AgEn A
#T & 7 A7 d2rErT 14T 2 suEy Ifaa
FINA AT | A1 fAeAT &, 2T 99
& &1 3\ g7 o famaw s afed
oa: # s | 991 | WA 7 fF |y
# femmei ®Y S Gz EET & 3
TEH F q77 W-faEw & AT A
TEMFO FIA1 91Ed | FT AF a2
T FG a9 TH (FATH w7 o ey
A @A | 9T A% T W 7 9127 fFmm
a@Y AF FWT 4 AF TW AW AT A7
W AW & amfer w4 gEy G802

qAFHT |
L P .
a1 3/ avF H HA 1 9EEg T, 9T 7

JYT AGWE F1 ATH ATRIGA FT ATAT

HE AATE |

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD. AGRICULTURE,
COMMUNITY' DEVELOPMENT AND CO-
OPERATION (SHRI ANNASAHEB
SHINDE) : Mr. Vice-Chairman. Sir, Shri
Bhupesh Gupta and a few other friends have
raised a discussion on issues which to my
mind are of national importance. The motion
which has been brought before the House
refers to radical land reforms and land to the
tiller. 1 am aware of the fact that it is now
almost 8-10 p.m. and | do not want to tax the
patience of hon. Members, but taking into
consideration the importance of this subject. |
would 1iV make some observations on the
points raised by hon. Members though |
would like to be very brief at the same time.
At the outset, | would like to mention what
our approach is. what is the approach of the
Government of India in regard to these vital
matters. May | submit that, as far as the
ceiling laws, to which a reference has been
made by a number of hon.
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Members on the floor of the House here, are
concerned, we stand, first of all, for the
revision of the ceiling laws in the country ?
Secondly, we would also like that the land-
holdings under the ceiling laws should not be
related to individuals, but to families. That is
why, for instance, when recently the Kerala
Government took some initiative in enacting a
new ceiling law, we supported them, we
welcomed it. If some other State Governments
would like to take steps in that direction, we
would welcome them and we would
upport them.

SHRI BHUPESH GUPTA : The Bengal
mnent has also dene it.

SHRI ANNASAHEB SHINDE : That was
not done and | am coming to that point. | have
a question to put to the hon. Member.

Then, Sir, the other point which 1 consider
to be a very vital issue from the point of view
of land reforms, is that there should be no
intermediaries between a cultivator and the
State. When in the last Chief Ministers'
Conference, they recommended that within a
period of one year all the intermediaries
should be rbolished and that direct
relationship should be established between the
State Government and the tiller of the soil, as
far as the Governmeni of India is concerned,
they stand by that recommendation. There is
one very important point in regard to which |
would like to make a submission and that is in
regard to the lands on which the landless
labourers are having their huts or small
houses. In regard to this very important aspect
of the problem, the Government of India's
policy is that those homestead lands, the
ownership of those homestead lands should be
given to the landless labourers. | wish that the
State Governments should, if necessary on
nominal price, pass the titles of these
homestead lands to the landless labourers. As
far as the broad aspects of land reforms are
concerned, we have full sympathy for the
sentiments which have been expressed on the
floor of the House.

SHRI CHITTA BASU
security of tenure ?

SHRI ANNASAHIB SHINDE: When |
said that there should not be any intermediary
as between the State and the tiller

What about
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of the soil, Ib, t means there should be nobody
to disturb the security of the cultivators of the
land or ihe tillers ci the soil But a noint has
been made by a number of IVembers as if to
create :,r impression the” nothing has been
done in this country c uring the last twenty
years. | would like to dispel this impression,
though | can understand the point that much
more m ids to be done. | can als" understand
the feelings of the House that radical measu'Js
need to be taken, but would it b<j n?ht to say
(hat no'hing has been done in this country ?
For instance, in the year 1947 what was the
position in this country "> Almost half of the
land, at least 40 pei cent of the land was under
various tenure! like zamindari, inamdari. and
zagirs. The whole picture of the count'-y was
Iff at feudalism dominated the land structure
in this country, but regarding the steps which
have been taken during the last twenty years
some hon. Member-can have gem ine
grievances about the effectiveness oi them, bir
a very substantial progress hus been' made. As
a resuli of these measi res taken bv 'he various
State 'Governments during the la=t twenty
yea’rs 20 millio-i tenants have been brought
into direct relationship with the State in the
country; 3 million tenants have become
owners; 2.3 rrTlion acres of land have been
declared surplus.

SHRI CHIT FA BASU . How much has
been taken possession of ?

SHRI ANNASAHEB SHINDE : Between
40 and 45 per cent. There can be some
justifiable critic sm in reeard to this point, but
I was only raising the point that to say that
nothing h:>s been done in the country would
not be orrect. In fact nowhere in the world,
may | say, under a democratic structure such a
transformation of land relationship ha*, been
b'oueht about wilhin twenty years; vnder a
democratic set-up. | am not referring to
Communist countries.

SHRI BHUPESH GUPTA: America after
the War ,>f Independence swept away ihose
things.

SHRI ANNASAHEB SHINDE For
instance, in order to show how the Gov-
ernment of Ind'a is keen to implement the
land reforms, 'vhen Bihar was under Pre-
sident's rule, vi; had passed a Presidential Act
for declarii g alienations of lands which
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were held by Scheduled Tribes—a section of
South Bihar is mainly inhabited by tribal
people and a large number of outsiders
grabbed the lands of the tribals there; the
Government of India issued an Ordinance,
passed a Pre idential Act and declared all
those alienations void. Thereafter the
Government of India wanted even to enact a
ceiling law under the President's rule, but a
popular Ministry came in and we have been
trying to persuade the Bihar rt that they
should also enact immediately a new ceiling
law for Bih.

far as Bengal is concerned, it is now
under President's rule and in the very nea'
future we are going in for a Presidential Act
for enacting a very effective ceiling law under
which land holding will be related not to
individuals but to families.

SHRI CHITTA BASU: Will you stop
eviction of sharecroppers?

SHRI ANNASAHEB SHINDE : | sorry the
hon. Member is not aware of it. That has been
done. When some political criticism is
levelled against my party, the ruling party. 1
have a legitimate question to ask of hon.
friends. Mr. Bhupesh Gujita and many others
who were at one lime or other constituents of
the various United Fronts in various States.
For instance, in West Bengal they were in
power for more than two years after the 1967
election, but even at that time what prevented
you from doing that, because | remember
whenever West Bengal Ministers, even left
Communist Ministers, used to come to Delhi
for consultations with us. we told them to go
ahead; but nothing was done by the Ministry
with which both Shri Jyoti Basu's partv and
the hon. Member. Shri Bhupesh Gupta's party
were very closely associated. Therefore while
criticising . . .

SHRI BHUPFSH GUPTA ; You asked

SHRI ANNASAHEB SHINDE ; That i-all
right. 1 have a right to sav it. Shri Banka
Behary Das conveniently forgets. . .

SHRI BHUPESH GUPTA: The UF which
functioned in Kerala undertook land reform
measures on the 1st of lanuary. 1 took part in
that.

SHRI ANNASAHEB SHINDE
party was in power in many other States

Your
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in association vvifh a number of other par-
ties. But there also why did you associate
yourself with those parties which were
opposed to land reform. What moral right
have you fo criticise the Government led by
Shrimati Indira Gandhi ? We are seri-' ous on
this. I mean, 1 do not want to argue, like in a
court, of law. As far as land reforms are
concerned, we want to be very serious, we
want to implement them. But | have very
serious differences of opinion as far as taking
the law into cue's own hand is concerned. 1
haw very serious and grave

SHRI BHUPESH GUPTA : Almost every
Minister, almost everybody, cheats the ceiling
law. They are absolutely 4?0s as far as the
ceiling is concerned.

SHRI ANNASAHTB SHINDE : | do not
think these sweeping allegations will be correct.
But ( wish only to say that land agitation has
been reduced to so ridiculous a position, the
entire movement. It was so in Delhi. As was
mentioned by som? hon. Members, some
people marched towards the land held by the
Prime Minister, four acres of land. And there
are a number of such instances in the country.
This movement itself was brought into
disrepute by the very parties which took the
initiative for this. I have also
reservations ...

SHRI BHUPESH GUPTA : About Birlas.
yon protect them.

SHRI ANNASAHEB SHINDE : This is
not the way to solve the agrarian problem of
this country. This will create difficulty and if
such an atmosphere is created, it will
adversely affect the production process in
this country.

SHRI BHUPESH GUPTA In West
Bengal we occupied seven lakh acres of land.
The production is bumper and

SHRI ANNASAHEB SHINDE: | <io not
agree with you at all in that. | agree with this
that the implementation of the land reforms
will help the production process. But taking
the law into one's own hand and resorting to
unconstitutional methods, will not be helpful.
Why should we lose our faith in our
Assemblies and in our Parliament ?
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SHRI BHUPESH GUPTA : The hon.
Minister is talking like a head constable. not
like a Minister.

SHRI CHITTA BASU : If the normal
machinery fails, what has to be done ?

SHRI ANNASAHEB SHINDE : | would
like to tell you only one or two point. now.
Shri Sheel Bhadra Yajee made a reference to
collectivisation. As far as the Government of
India is concerned, | would like to made it
very clear that we do not stand for
collectivisation, we stand for cooperative
farming, we stand for it. And in this country
there are millions and millions of small
farmers. We do not want to take away their
lands. We want to give them full protection;
in fact, we would like to extend them credit
facilities. We would like to help them through
extension services,, we want to see that their
units became viable so that they are in a
position to have a better living and a higher
stand-aid of living in days to come.

Shri Banka Behary Das and also Shri
Bhnpesh,Gupta referred to Maharashtra. 1 am
notSjiere to defend the Maharashtra law,
becjjlise there are better advocates than I.
IPerhaps it can be argued that there is scope
for the revision of that law. It can be argued
that some people may have circumvented the
law. But if the basic structure of the
Maharashtra law is examined, it is good. | am
sorry that Shri Banka Behary Das does not
know it. In Maharashtra, about irrigated land,
for a family of eight persons, only 18 acres of
land can be held by a family. That is the
ceiling. And out of the 18 acres, only six acres
of cane can be planted. So, as far as the
structure of Maharashtra is concerned, | do not
think there is much to be criticised. The
Members can raise questions probably of
implementation and other things. But as far
<»s the structure of the law is concerned, the
law is very fair and a very radical one.

Then, Sir .

SHRI BANKA BEHARY DAS: | am
quoting from the Implementation of the Land
Reforms Committee of the Planning
Commission in which tbey have said that in
Mabharashtra under the present law which has
been implemented, the ceiling varies from 18
to 126 acres for certain types of land:
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SHRI ANNASAHEB SHINDE
irrigated land.

SHRI BANK V BEHARY DAS : | agree,
but...

SHRI ANNASAHEB SHINDE : I think the
lu>n. Merol T does not know the conditions

SHRI BANK \ BEHARY DAS: am
quoting the Pli ruling Commission.

SHRI ANNASAHEB SHINDH : In fact, in
Maharashtra

un-

SHRI BHUPfSH GUPTA: 226 acres. | ii-.i
oi all. yo i Jo not know whether it is irrigated
or unirrigated. Suppose the land is irrigated
what happens ?

SHRj ANNA iAHEB SHINDE : Then it. is
to be withdra vn. The point is in Maharashtra
the cate brj of land ceiling is like this :

Perennial ii [gated land 18
Seasonal ir gated land and 27
Government irrigation

Irrigated th pugh wells and 48 lilts,
ere water not assured

I and which is no) at all ini- 126 gated.
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Unirrigated lands are those where Unpeople
are not able to maintain even the normal
standard of life. In many areas they suffer
from lack of rains. For instance, the district
from which | come gets hardly 16" rainfall,
and | have seen farmer families owning
hundreds of acres of dry land wearing only
one kurta and one sari throughout the year.

Sir. Mr. Bbupesh Gupta was right when he
said thai ultimately this is to be related to the
local conditions, this is to be related to the
availability of irrigation water, to the
fertility of the soil. | think conditions in the
country differ so much that | do not think
there is possibility of having a uniform law.
There is scope for argument and discussion. |
submit to the honble Member let all of us use
the forum of Parliament and Legislative
Assemblies and try to create a sort of
awareness, because any land reforms or social
reform law cannot be implemented unless
there is sanction of mass awakening. But it
should be within the four corners of the
Constitution and legal framework.

Il VICE-CHAIRMAN (SHRI RAM
SAHAI) : "the House adjoum;j .sine die.

The House then adjourned sine
die at twenty-seven minutes past
eight of the clock.



